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ME. DEPUTY CHAIRMAN: Order,
please. I would request the honour-
able Members nol to jusf get up and
take the time of the House on points
of order and things like that. There
are no points of order. Just they
want to’say something in the garb of
points of order. I have always been
‘rying to stop that. Now, Mr. Nigam
to move the Motion.

SHRI RAMANAND YADAYV: Sir,
what about the expunction that I
asked for?

MR, DEPUTY CHAIRMAN: That
is all right. I have made my obser-
vations. Yes, Mr. Nigam.

Mo M€ AT (e sEw):
S §v a1 meF W
qET | -

—

I. Motion seeking revooatlon of the
proclamatijon issued under Ariicie
356 of the Constituiion in rcla-
tions to the State of Assam.

IL Statutory  Resolution
approval
force of the Proclamatioy issued
under Article 3¢ of the Consti-
tution in relation to the ‘State of
Assam.

secking

of the continuance in
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III. THE ASSAM APPROPRIATION
(NO. 2) BILL, 1981.
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I quote: . '

“Spoil the career of the Assameee
youth—the latest and well organised
plan is now under implementation
in the name of suppressing the
Assam movement. It is a part of
the long term plan of the vested
interest to deprive the Assamese
youths from the government jobs.
It is believed to be a conspiracy
hatched by some high police officials
as per the advice and design of a
powerful Minister of the Central
Cabinet.” . ‘ .

“It is reliably learnt that some of
the trusted police officers are in-
siructed to arrest the boys in various
charges. The latest instructions
given to these officers are that the
arrested youths should be hand-
cuffed.” y

“Many final year students of the
colleges are arrested and various
charges are framed against them
conseniently as a result that they
cannot go for higher studies outside
the state for the planned delay in
the court proceedings.”
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“Some students arrested on the
midnight of November 28 were
~ given clear indication by a police

- officer that their future-career will
" be spoilt.”

FED §1R agar ¥

“The present plea is to take the
opportunily of the existing system
of which nobody has bothered as
yet. Under-the present system, any
police officer can make a bad police
record against anybody.”

. AW g

“_..The police officer called an

aged person to show a road...”

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): We should
adjourn now.

MR. DEPUTY CHAIRMAN: Let
him finish. Then we adjourn for half-
an-hour,
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THE MINISTER OF HOME
AFFAIES (GIANI ZAIL SINGH):
Sir, I rise to move the following
Resolution:

“That this House approves the
continuance in force of the Procla-
mation issued by the President on
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FShu Zail Smgh] o
'L‘ne 30th June, 1981, under artxcle
=5 of the Constitution, in relation
to the Stale of Assam, for a further
period of six months with effect
from the 30th December, 1981.”

Sir, the State of. Assam came under
President’'s rule with effect from 30th
June,. 1981, the date on which Pro-
clamation undey article 356(1) of the
Constilution was issued by the Presi-
The Proclamation was approv-
ed by the Lok Sabha on the 20th
August, 1981 and by the Rajya Sabha
on the 25th August, 1981. The Pro-
clamation will now be in force up to
end inclusive of 29th December, 1981.

Sir, the political situation in Assam
is still fluid. Accordingly, no Minis-
try may be able ta assume office by
30th December, 1981 by which time
the President’s " Proclamation will
expire unless approved by a Resolu-
tion by both the Houses of Parlia-
ment. 1 would, therefore, request the
House to accord its approval to the

continuance in force of the Proclama--

tion dated the 30th June, 1981 in res-
pect of Assam issued under article
356 of the Constitution by the Presi-
dent for a further period of six
months with effect from 30th Decem-
ber, 1981. : .

MR. DEPUTY CHATRMAN: Now,
the Finance Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) ,Sir, 1 beg
to move: '

“*That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Agsam for the services of the finan-
cial year 1981-82, as passed by the
Lok Sabha., be taken into conside-
ration.”

Sir. this Bill arises out of a sum of
Rs. 54.15 lakhs voted by the Lok
Sabha on the 21st December 1981 and
Rs 0.49 lakhs charged on the Con-
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solidated Fund of the State of Assam.
This expenditure has been incurred
by taking advances from Assam Con-
tingenecy Fund and Parliaments
approval is now sought for recouping
the advances to that fund. Full
details of the provision: are available
in the Supplementary Demands circu-
lated to Members. Sir, T move,

- - - " - — - e -

The questions were proposed.

MR. DEPUTY CHAIEMAN: The
Motion, the Resolution and the Assam
Appropriation (No. 2) Bill are now

open for discussion. Shri Dhabe,
SHRI SHRIDHAR WASUDEC
DHABE: 1t is better I speak after

lunch, because I cannot finish it, °

MR, DEPUTY CHA'RMAN: You
will have 15 minutes. I

SHRI SHRIDHAR WASUBEO
DHABE: I have to go; I have got
some work; and I shall take half an
hour. .

MR. DEPUTY CHAIRMAN: Then
I call the-other Member. Today we
have very short time; and still there
are 10 minutes for us to adjourn: it
is only 1.20. Then 1 may call another
Member.

SHERI SHRIDHAR WASUDEO
DHABE: If you are compelling, I
speak  but I want that you may

accommodate me for half an hour.

.. Vs - - .- ~7 y R
- H - . - -
- - 1

MR. DEPUTY CHAIRMAN: We

will adjourn for half an hour. Yes
you may proceed. ‘
SHRI SHRIDHAR WASUDEO

DHABE: Mr. Deputy Chairman, Sir, I
support the Resolution moved by
Shri Ladli Mohan Nigam, my hon.
colleagie, Sir, continuance of Prest-
dent’s Rule M Assam is not conducive
to democratic- functioning in that
State. This ig only a projection of
the policy of the Goverament
pursued elsewhere; what they - are
doing all over India.
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Particularly, in Assam, the situation

is such that all developmental work
has been gtopped. The Budget itaelf

shows only s\ amount of Rs. 54 lakhs,

which they want to provide. Nor, they

are keen to restore democratic insti-
tutions ang allow the formatiom of a

Ministry, Insteac} of ensuring the

welfare of the people of Assam and

the youth of Assam, as my learmed

friend has said, they are treating the

whole thing as a problem relating

only to maintenance of peace and law

and order In fact, Sir, if you read

the whole story in Assam, you will

see, it i8 a very sad story. It has

become more or less a Poliee State.

Trade union  offices are attacked.

There is ng liberty to the people to

hold meetings, Censorship has been

imposed on the newspapers. Not only

that, Sir. Even the MILAs are not
free to move. On 28th November,

Shri 8. C. Sinha, respecteq leader of

"my Party and other M' As were
going towardg a tea estate. Shri 8, C,
Sinha, Shri Dulal Barua of Janata and
Shri Najmal Hag, MLAs were going
to a teg estate in Nagri Joli area,
‘where the police had fired upon the
workers., Oha thelr way, Shri Sinha
and other MILAs were attacked.
Therefore, Sir, the situation is very
serious. Two problemg are connected
with this, Before I go to the Assdm
sitwation, I woulg like to mention
these problems. Firstly, Government
has thrown all norms of running poli-
tical institutions tg the wind. Now,
they have ohnly one point programme,

namely, destabilising the judiciary.
destabilising the Legislatures and
Parliamentar: institutions and
people’s faith in  them destabilising
the opposition political parties. Not
only that, Sir. Demoralising the

‘executive which iz not today, readv—
_ag we have seep in Bihar and other
‘places—to take decisions on their own
‘What have they done? And what are
_they doing?

*

I am sorry to say, both in Assam
“and Kerala, they want to impose
minority rule. Defections are the
order of the day. A Party which has
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only eight members now claims more
than forty members. Ag I had said
earlier M1 this House. 1 would like to
repeat it again—defections of legisla-
tors from one Party to another, which
is generally called in Parliamentary
parlance, crossing the floor’, has be-
come, particularly after the Fourth
Genera] Elections, a recurring pheno-
menon ang it is a matter of cCacern
to al] of us. It has major cosequences
for stability of Governments, effective-
ness of party system ang growth of
Parliamentary democracy in our
country. This is being done by a
Government which claimg a thumping
majori'y in Parliament as well as in
the States; encouraging defections {rom
one Party to another, from other
Parties, a.id admitting members from
other Parties without any principle
and without even examining what
their antecedents were. There is ho
doubt that such large scale defections
from other Parties to the ruling Party.
and vice verse previously—today, it
is only one-way traffic—leads to
instability of Goveraments and this
also undermines the morale of the
country as a whole. This is not
wholesome—for the growth of Parlia-
mentary democracy. This wil] only
lower politica] standards aad under-
mine the faith of the people in demo-
cratic elections The Home Minister
should consider  thig very seriously
whether it is proper for the ruling
parly to wait il]l the ruling party gets
a majority. Whea the other people
were ready, to form a government, you
did pot give them the opportunily and
installed a minority governmett in
Assam led by Mrs. Taimur, which had
no majority in the House This was
conspired by  the Government till
Ministry was defeated. 1f that is the
criteria for forming a government,
then when the Opposition parties met
together—I do not want to name all
the parties, they are al] known—
Congress(S). CPI, CPM, Assam Janata
Dal--and sent a memorandum to the
Governor that they had got a strength
of 62 in ahouse of 119, what was the

11 ig really

reply of the Governor?
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shameful. He csaid; “You give me
your list «{ "inisters . Urless tkey
are allowed (o férm the Government,
uhnless they are asked to form the
Government, it is an interna] matter
for the Leader to decide what should
be the composition of the Cabinet. But
for some reason or the other, they
were hot allowed to form the Govern-
ment. Congress (I) Party was only
waiting for some MLAg from the tea
gardens to join, or something to be
done to have defections from the
other side also so that the ruling party
will be Congress(I) only. The same
game ig being played in Kerala also.
Sir, it ig very important for demo-
cratic functioning  that there should
not ohly be the ruling party but an

effective Opposition also, It is very
essential that effective Opposition
parties remain. It is necessary to

organise the social power of the people
to check the official power from be-
coming arbitrary and to act as a
vigilaht force for the safely of the
democratic order. The main casualty
in today’s political scene is that the
party which is expected to live upto

and keep the norms, traditiong and
convehtions ig itself behaving in such
a way that it has destabilised the
whole political system.

What is the position of the judiciary?
It is really shameful and tragic that
three High Court Judges were not
given extensions up to the last minute,
Some of the High Court Judges are
given extension only for one month.
Three Judges of Bombay High Court
have had to retire because their term
expired on 20th December and the
Law Minister had no time to look to
this problem, thereby creating ins-
tality and uncertainly in the judiciady.
If the judiciary, executive ang the
parliamentary  parties system 2re
broken, what will happen to this
country? Assam is an example. Let
us leamr from Assam that this sort of

working  will not succeed in that
troubled State,
MR. DEPUTY CHAIRMAN: That

iz all. We will continue after Tunch.
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The House then adjourned
for lunch a; twenty-nine

minutes past one of the clock.

—

The Houee reassembleq after lunch
at three minutes past two of the clock,

Mr. Deputy Chalrman 1n the Chair.

MR, DEPUTY CHAIRMAN: Shri
Dhabe Five minutes, Please be
brief.

SHRI SHRIDHAR WASUDEO

DHABE: I know, Sir.
direction always.

Mr. Deputy Chairman, Sir, I was
saying that it ig very essential that
the Central Government respects the
democratic rights of the people and
their representatives, ang whatever
Government they want to form
should be allowed to be formed The
Governor has no right to create
problems for the parties there to
form a Government. On the other
hand, it should have been his role to

1 go by your

help to form the Government  for
which a joint representation was
made by all the parties that Mr.
Sarat Chandra Sinha  should be

allowed to form the Government.
Sir, there are also other problems
which I would like to refer to  One
blem is, into Purnea district shd
other places, large numbers of infil-
trators are coming. I would like the
Government to take stern actiolr in
thig matter and, if necessary, to seal
the borders so that no more infiltrators
are allowed to crosg the borders and
come M. It will be a very intriguing
and also a very dangerous thing for
the country that guerrillas trained
outside India by other forces and
other countries are beihg useq in
Assam and other north-eastern parts.
It is therefore esgential that the
people of Assam must feel that their
problems are solved and feel emo+
tionally—they are part of our county.
In this connection, Sir, the most
important problem  Wwhich they are
facing is unemployment and that is
the basic reason why fhe agitation
started. The other problem is that of
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under-ded:lopmen!.  There are no
industries there, worth the name 1
would plead with the Government to
oil-based  industrieg in
Assam_ spend mohey for communica-
tion purposes, for railway communi-
cations and other things And, thirdly,
the industrieg based o1 tea, which is a
grect foreign exchange earner for our
country, shoulq also be established. I
may suggest one more programme
which has
Maharashtra, namely, the minimum
guaranteeq employment programme
for the rural people. A large number
of people do not get jobg In the rural
areas, hut about eeven to eight lakhs
of people are given jobs in Maharash-
trg under the programme. In Assam,
it is not g situation arising out of the
foreigners issue only, but mainly on
account of the feeling of frustration by
the people. What they feel is that
they are totally neglected in respect
of theip economic developmetit and
they are not getting adequate employ-
ment even in their owp area.

Sir, in this connection, I woulq like
to say that many representationg have
been made. T would like to know
from the Minister, after the President’s
Rule wag imposed, what hew dus-
trieg have been developed, what pro-
grammes have been implemented for
generating more employment and see-
ing that the people there are given
jobs. In fact, Sir, it has been an ac-
cepted principle with the employ-
ment exchanges that 80 per cent of
the local people should get the jobs.
If that rule is enforced, I think the
problem of Assam will be solved to a
large extent, -

Lastly, Sir, I would say that this
will be abuse of article 356. Article
356 says: *....a situation has arisen
in which the 'goverhment of the State
cannot be carried on in accordance
with the provisions of this Constitu~
tiotr....” Now, what happeng if the
President cannot carry out the func-
tiong as per the Constitution? There
1s no provmloh for that. It will lead
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the President’s Rule is to be extended,
the Minister must assure the Houag—:
what programmes they are going “to
havg in the next six moirths for etono-
mic development,

I must also say that in the Schedule
to the Assam Appropriation Bil] the
total provision made is only of about
Rs. 54 lakhs. I find therefrom that
the provisioh for roads and bridges is
only Rs 11,000, What can they build
in Rs. 11,0007 Even repair of one
kilometre of road is not poscible in
Re, 11000 1 would like to have an
explahation from the Minister to this.
I would also like to know what indus-
tries they want to develop in that area
with the provision of a capital of
Rs. 37,50,000 only. The only provision
which ig a% attractive one iz for the
State Lotteries, a provision ot 4,31,000.
I would not like to comment on it
because my friends have already done
it. Is this the way we can solve the
problem? If the President takes over
the powers, it is the Mndiap people
who get 3 bad name. In Assam,
there is a growing feeling that the
entire Indian people ere against the

Assamese. Some say that {4 is a
secescionist movemen!, others say
that it is a nationalist movement.

Insteag of going into that question. I
would say that they are apart of India
and the glorious role played by the
plains people in the freedom struggle
should be a reminder of that to the
Government. No vested interests of
any party should come in the way
of solving the problem of Assam
expeditiously.

Lastly, T would like to say that it
i@ a slur on our administration that
the electiong to Parliament could not
be held there for two years, from 1980
onwarda. 1 request the Hot. Minister
to take immediate sleps for revision
of electorsl rolls and for a time-bound
programme for holding electiong to
the Lok Sabha so that thelr represen-
tativeq are there in ParHamemt. Let
democracy be restored in Assam

lemnband A Lnerinmie dha Mantral wiila
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there, which is not accepted and
which will not be ‘accepted by the
people of that land.

Thank you.

SHRI BIPINPAI, DAS (Assam):
Mr. Deputy Chairmati, Sir, the reason
why the Home Minister has proposed
that the President’s rule should be
extended by another six months, has
been very well explained by him. It
is true, as Mr. Dhabe hag said, that
the Opposition parties formed a
allisice and claimed majority and
asked for permission to form a Gov-
ernment. The Opposition ig saig to
have submitted a list of 62 or 63 Mem-
bers. But when the Governor asked
them to prove that all those Members
actually supported the leadership of
Mr_Sinha, Mr. Sinha failed uptil how
to prove that all those 62 Members or
a majority of the Members of the
House supported him. That has not
been proved uptil now for clarification
of the Governor.

SHRI SHRIDHAR WASUDEO
DHABE. By what method?

SHRI BIPINPAL DAS: Mr. Sinha
hag faile§ oh the point upti]l now.
(Infterruptions). Dlease. The main
point is that the Governor must be
guided by proof, evidence, documen-
tary evidence of people who are
supportihg his leadership, ang there
Mr. Sinha hag failed. That is the first
point,

The Second point is—this is more
important—out of the parties which
want to support Mr. Sinha’s leader-
ship, no major party is prepared to
participate in the Government, the
Janata, the C.PI, the C.P.I.(M) and
RCPI. These are the major parties in
the Opposition. They say, “We are
not going to participate in the Gov-
ernm:t.”” Then, the Governor natu-
rally asks how such a Government
can be stable.

These are the twg basic points
on which the Opposition claim hag not
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beehr accepted by the Governor. But
the Governor has also not accepted
the other side’s c¢laim. At the moment
nobody has been able to prove to the
Governor that he is in a position to
form a Goveriment with a majority
support in the Assembly, Therefore,
the Governor cannot ask anybody to
form a Government. And sice the
Governop cannot ask anybody to form
a Government—this, T am saying as .
of today, the 24th December—the
Governor had to suggest to the Centre
that the President’s rule should be
extended. So, the President’s rule is
being extended by six molth on this
very important ground that ng Gov-
ernment ig possible just now as no-
body has been able to prove to the
Governor that he commandes a majo-
rity in the House,
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Sir, the Governor has also made
very clear that he will not allow any-
body to form a minority Government.
That is a very salutary declaratioh he
has made publicly that he cannot |
allow any minority Government {o be
formed. If anybody i future can
prove that he has a majority support,
from this side oy ‘that side, he will
ask him to, form a Government. That
is the normal procedure. What is
wrong with it, I do not know,

Many thigs have been said by
Ladliji and Dhabeji about the present
Governor. Sir, I must say from my
own experience that we have seen so
many Goveriors in Assam. Here is
ong who being a politician—1 mean,
having a  political background-—has
proved to be a man of the people. He
hag already established good relatiohs
with various sections of the people,
not only the politica] parties but also
writers, artists, journalists, professors,
teachers with all  sections of the
people he has established good rela-
tions. And even the Yewspapers, the
Press, in Assam have praised his
popularity ang have praised his mode
of functioning. Therefore, it i wrohg
to say that the Governor has failed in
hig functions or that he has taken
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sides or that he is partia] or that he
ig prejudiced or ahything of this kind.
He has been able to create confidence
among the people as a person, ag a
representative of the President, ‘of the
Central Government, He is making
serioug efforts to tone up the adminis-
tration and accelerate the economic
development, Mr. Ladli Mohan him-
self has said that the Goverhor was
fighling with the Planning Commission
in Delhi for additional allocations,
higher allocatichis. The  Planning
Commission has not agreed, ang the

- Goveror himselt has been fighting for
it. That shows how much feeling he
has for the economic development of
the State, how much he has been try-
ing to accelerate its economic deve-
lopmetait, But because of the situation
there, naturally, the developmental
pragrammeg have not gone that far.
But 1 must also say that he has been
able to tonc up the administration to

_the best of his ability.

Sir, the main problem is the poli-
tical situation there. About foreign
nationals, we have disCussedq that pro-

blem several times. 1 have also
spoken several times There i no
point in repeating hose poins over

and over again. But I would simply
say this, that this problem cannot be
solved in the streets and through
agitatins. This problern must be
solved around the table. Quite a num-
ber of discussiong have already taken

place and I know that continous
progress was also made towards
understanding each other’s point of

view, the Govertiment’s point of view
and the agitators’ point of view. Still
there are some  knots to be untied
and fresh negotiations are going to
take place. Aad this time it will be
tripartite negotiations. T am happy
that the Opposition parties are being
-associated with the negotiations. I am
also happy to know that the agitators
have declared yesterday that they
will take part in the tegotiations
when the Opposition parties woulg be
present. It is a happy sign a ‘good
1 hope through the efforts of
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the Government, the Oppositida par-
ties ang the constructive approach of
the agitators themselves, all the
remaining knots will be untied and a
final solution will be arrived at.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

They have given a programme of
agitation.

SHRI BIPINPAL DAS: I am com-
ing to that. The Gov-
ernment, in my opinion,
has shown tremendous partience.

No doubt some police action has taken
place whan there was a question of
law and order. Suppose there is road
blocking. One of iheir programmes ig
road blocking How can a Govern-
mthat tolerate roads bzing  blocked
for traffic? How can 3 Government
tolerate oil being stopped from being
supplied to the refineries? How can a
Governmat tolerate employees not
attending to their duties because of a
call from the agitators? No Goverh-
ment can tolerate Government em-
ployees taking salaries ang not doing
their duties. How can a Government
tolerate acts of violence? ™ spite of

al]l this—whatever police actionh has
been taken—I must say that the
Government and in particular the

Prime Minister have ghown tremen-
dous patience over the last two years
in dealing with this problem, be-
cause it is a genuine problem. Every-
body recognises that it is a genuine
nrotlem, it is a real problem, it is a
tiational problem, which must be
golved once and foy all. It is recognis-
ed by everybody—by the public, by
th- political parties, by everybody.
That is why enough natience hag been
shown by the Government in dealing
with the action programmes of the
agitators.

Sir, you must remember that while
trying to solve this problem, we are
going tp deal with human beings not
with bricks ahd mortar. Tt is not a
question of picking up some bags of
cement and loading them in a
lorry or truck ang taking the
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lorry somewhereelse, It is not like

that. It is 3 problem of human beings.
Therefore, it is all the more difficult,
It ig complex, it is complicated, This
must be appreciated. People are
faying: “So many timeg negotiations
have ‘been- held ang talks have been
held. Nothing comes out of it. It goeg
on and on till eternit™” Tt goes on
ang on becausg of the very complexity
and the complicated nature of the
problem. [ do not say that progress
has not been made. Progress has
been made. Ther, is better under-
standing today between both sides.
Ag 1 gaid, some knots gre vet to be
untied. I hope future negotiations
will help in that, But 1 am sorry to
say that the leaders of the agitation
have again given a cal] for agitation.
They have announced new program-
mes of agitation. Sir, in my humble
opinion, negotiationg can' be fruitful,
can be successful, only in an atmos-
phere of peace. It an agitation goes
on, people get excited all the time.
If an agitation goeg on, somehow it
does something in spite of the wishes
of the leaderg and the police take
action; and something happens and
the people got agitated, got excited.
In that atmosphere, I dg not know
how any negotiation can succeed.
Therefore, it ig very necessary that
a peacefu] atmospher, should be
created. If they do not want to with-
draw the agitation all right, let them
suspeng the agitation., As long ag the
negotiationg continue, suspend the
agitation, al] programmeg of agitation.
Now their programme announced
this morning is going to create pro-
blems—problems of law and order,
of breach oy peace and all that. And
the police will have to come in. Is
it not the duty of the police and the
administratfori To maintain law and
order” Therefore; I would appeal to
the leaderg of the agitation that they
should suspend the agilation, the
agitational programmegs for the period
{hat the negotiations continue, They
have agreed to take part in negotia-
tions, very good, welcome. Untij the
negotiations come to an end, they
must suwpend the agitation. I "hope

SABHA ]

(No. 2) Bill. 1981 288

the negotiationg this time will come °
to an end successfully ang they will
find some solution. .

I also say that negotiationy mean
compromise, There must be a
compromise. Both sides have to move
forward. We cannot just stand where
we are and dictate terms. Neither
can the Government do it nor can

they. I appeal to the Government
also, I know for a fact that the
Government ig prepareq to come

down; in fact, they have already.come
down, and if what I -know jg true,
they *wil] come down further. The
agitators have agreed that all those
who came before 1861 would be
allowed to stay on in Assam. Fine.
The Governmeni has agreed that
those who cam, after 1971 will be
deported. Fine. Now the problem is
regarding thoge who came between
1961 and 1971. Seventy-one is not
accepted by them, sixty-one is not
accepted bv the Government, That
is the problem. 71 do not want to
say anything more except that a via
media ‘solution is possible after
examining all the {facts. One can
come to the conclusion that a vid
media solution between these two
dates, between 1861 and 1971 s
possible, and I hope the next course of
negotiationg will be aimed at finding
out a vig media solution between the
two dates.

And as I said, I repeat, the move-
ment, the cause, Is genuine; it is a
real problem it g a national problem
and it has to be solved. But in the
course of the movement or the agita-
tion if violence takes place the Gov-
ernment has to take action, Ny Gov-

ernment can tolerate violence, even
stray violence, and action hag to be
taken, Nobody can blame the GoOv-

ernment for that. Tnthe name of

satyagraha how can you support
Government employees abstaining

from their duties when at the same
time taking salaries? Iy | remember
correctly, I wag a very young boy
during Gandhiji's time and during
Gandhiji’g agitation all those who
were called upon to join the satya-
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graha, they were
from Government

asked to
jobs, and

resign
they

, resigned from Government jobs. Only

- salaries,

then did they Join gatyagraha move-
ment of Mahatma Gandhii Even
lawyers who did not have to resign,
even they had left the legal practice
ang then joined th, movement. This
wag th, moral force behind the
satyagraha. Bul here Government
employees are joining the satyagraha,

they are joining the agitation, the
movement, and ‘at the same time
are asking for galaries, " demanding

are protedling against pay-
cuts. I do not understand whether
this is gatyagraha at all, whether
there is any moral basis behind this
type of a satyagraha, 7 do not under-
stand this. Therefore, | cannot ap-

- prove of it, if I am correct in under-
) Standing

what satyagraha  really
means. Wge cannot afford such an

agitation.

As Mr, Dhabe said, ang ag Mr.
Ladli Mohan gaid, Assam is a very
backward State, a ncglected State.
All right. Evep in a backward State
like Assam it is of utmost import-
tance, it is of the greatest importance,
that we allow the wheéls f produc-
tion tp move, we must not obstruct
developmental programmes. There-
fore, we cannot afford to see that
developmental prgorammes  economic
development activities, suffer in any
way., So if they want to conduct
an agitation, it should bg such which
will not obstruct the productivity
programmes, the developmental pro-
grammes, It is very important for
the Whole State, even for the boys
who are the leaders of tomorrow.
How can they run the administration
tomorrow iy the face of consequences
of economic loss that we suffer today?

If the administration is not strong,
if the economic activities are
obstructed, people wil] suffer, the

State will suffer. W, have in fact
already suffered and we will suffer
more, .- ' -

At the same time I woulg say it
is not proper, it is not correct it is
not moral, to disturb the academic

1567 RS—10.
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life of the State. The students have
already lost on academic year, last
year. 1 do not knmow how many
students will be able to appear for
the coming examinations, Some are
appearing. 1 do not know how many
of them will appear for their exami-
nationg in the coming months, Is it
moral to involve them? 1 thought
Satyagraha is a moral movement. Is
it moral to deprive students gp their
ong full academic year or two acade-
mic years? What doeg it mean? It
is not only the students who suffer.
It ig not only their guardiang who
suffer, The State as a whole suffers
if we do not produce Engineers in
time and Doctors in' time., Thereforeg,
I do not think this i3 a very correct
method pf conducting agitations. The
students should be excluded and the
Government employees must be
exciuded. Production must be allowed

to go on. There are various ways of
conducting agilations and lodging
protests.  But nothing should be

done to hamper the progress of the
State any more., We are glad that

regotiations wil] gtart very soon
after announcing the date, Wg also
hope that a compromise wil] be

reached through giv, and take, This
is my hope. Ang I hope wise counsel
will prevail so that a viac media
solution ig arrived at through give
and take.

Now, one or twg words about the
economic situation becausg 1' want to
speak on the Appropriatio, Bill also.
There ar: various problémg facing

Assam, But there are three major,
basic problems. One 1is the river
Brahmaputra. The hon. Members

know it. The second ig the problem
of communicationg and power. Both
are in terrible shortage. The third
problem ig that there ig practlcally
no industry in Assam, R .

I am glad that the Government of
late have taken up some gchemes in
varioug directions. Some kind of
work hag started on thy Brahmaputra.
But I am sorry the River Board has
not yet been set up.
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Then, Assam produces tea, oi] and
jute, Our tea ang jute are foreign
exchange earners. And our oi} saves
foreign exchange. Now the Assam
tea has to pay the highest excise duty
in thg country. Why? [ want an
answer to this question. Why should
Assam tea pay the highest excise
duty?

Our jute growerg get the minimum
price,. They are exploited. Our jute
goes out. But jute mills are not
coming up. We can have enough jute
mills in Assam, because we produce
enough jute, next only to Bengal,

We have enough forest products. To
procesg these forest products Jot of
industrieg can come up. We have now
two paper industries, Wy can have
more such industries. Sir, I am not
going into defails. ] am only making
pointg for want of time. So, there is
enough scope for more jute mills and
industries based on timber, We can
have even' more sugar mills in Assam.

Then Assam produces very good
fruits. The Prime Minister. ong day
told me: Your pineapples and oranges
are the best in the counry, We can
develop industries based on these
beautifu] fruits, Ip other words, we
must develop industries in Assam
based on raw materials available
locally.

Regarding oil I am very sorry to
say—and T am voicing the feelings
of all the people of Assam, including
those of the Government of Assam
now there wunder the President’s
rule—that though we are the first
producers of oil—w, still produce
about 5 million tonnes contributing

substantially to the nation—the
royalty paid to us is grossly
inadequate.  What is the royally
paid to us? Even the Briti-

shers paigd us Rs. 10/- beforg inde-
pendence. What was that money
worth then? Then after independence
it was reduced to Rs. 7/50. Then we
and the MLAg representeq and it was
thep raised to Rs. 10/-. Then it was
raised to Rs. 42/- and: now it is
Rs. 61/-, There must be some princi-
ple followed in this regard. 1f 20 per
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cent of the price of crude is to be
given as royalty, wg ghould get a
royalty o Rs 216/- or so. Let me
tell the House and the hon. Members
that before Anwara Taimur came to
power, during the President’'s rule,
the Adviser to the Governor sub-
mitted a proposal to the Central
Government. And the proposal said
that Assam geserved royalty tg the
extent op Rs, 315/- per tonne. This
is not my view, But it ig the view
expressed by the Advisor to the
Governor at that time, at the time
Agsam wag under the President’s
Rule. Therefore, in this matter, Sir,
1 think a great injustice has been

done to Assam ang thiy must be
rectified.
SHRI SYED SHAHEEDULLAH

(West Bengal). You tell this to those

people on that side. P

SHRI BIPINPAL DAS: [ am not
going into al] those details now, I

have only made a few points about
the economic gituation and I hope
the honourable Minister will take

note of what [ have said. 1 ds not
know whether there is any allocation
in thig bill, because 1his~qfs only a
supplementary demand ang even if
there is no allocation, it hardly mat-
ters. But I would only say that
since the President’'s Rule ig to
continue there, I hope that the
honourable Minister will take note
of the few points that I have made
and try to accelerate the development.
al programmes there. Thank you very
much, Sir,

SHRI MAGANBHA}L BAROT:

Thank you very much,

SHR; YOGENDRA MAKWANA.
Thank you very much.

MR. DEPUTY CHAIRMAN: Now
Mr, Biswa Goswami,

SHRI BISWA GOSWAMI (Assam):
Sir, I support the Motion moved by
my honourable friend, Shri  Ladli
Mohan Nigam, and [ oppose the
Resolution moved by the honourable
Home Minister,
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Sir, the.administration in Assam
-f'nder the Presidenf’s Rule is

deteriorating day by day. During the
President’y Rule in Assam, gir, there
hag been no developmental work at
all, Even the breaches in the roads
and embankments caused by the
floods hav, not been repaired. Roads
"have not been repaired for want of
boulders and chips and it ig because
explosiveg are mot given to the
wcontractors for breaking the boulders.
The ettiro administration is cut off
from the people. Sir, the people are
not allowed to meet thg officers, In
the Kamrup district, the Deputy
Commissioner has issued grderg that
he people who want to meet the
officers must take permits before
entering the offices, So, thig is the
slate of gffairg int Assam under the
President’s Rule. They are only
interested in dealing with the law and
order situation. So, Sir, there is 2
strong feeling in Assam that popular
Government in Assam ghould be
restored earlier. And, Sir, with that
purpoge in mind, all the Opposition
partieg in Assam have formed an alli-
ance and they have agreed to have a
common programme and they h ave
electeq a leader and the leader has
submitted 5 list of 62 memberg to
the, Governor. But Sir, what is t he
*Governor doing? The GovVernor has
asked as to who will participate in
the Cabinet. Thig is ndt under t he
prerogativ, o¢ the  Governor. Sir, it
ig not under the prerogative of the
Governor to ask the leader as to who
will be in the Cabinet. Exactly one
year ago, Sir," what did the Governor
»do? The Governor installed a mino-
rity government there,” Mrs. Anwara
Taimur'y Government, Mrs. Anwara
Jaimur was not asked to submit a
list. It Wag a minority Government
al] through. She wags never in a
maJGrity_ She wag not asked to sub-
mit a list also. And, Sir, she was
ot asked ag to who would participate
in her Government, So, Sir, thig is
the double standard which the Gov-
ernor is gdopting so far ag Assam is
concerned. But constitutional pro-
priety demands that the alliance of
the jeft and the other democratic
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forces, the other Opposition parties,
should be given a chance to form the
government there in Assam . because
only a popular Government in Assam
can help in solving this complicated
problem of foreign nationals,

Sir, go far as the foreign nationals
issue is concerned, 14 rounds of talks
have been held so far. Everybody
agrees that the problems of the peo-
ple of Assam are genUine and the
Government hag also said that it is
a national problem, But there is no
sincerity in solving this problem.
During the discussions with the move-
ment leaders, the differences gradual-
ly narrowed down and a congenial
atmosphere prevailed in the Gtate of
Assam. Then we do not know what
happened suddenly. Suddenly, Sir,
the Government came out with all-
out confrontation with the people of
the State. On the 10th of November,
the movement leaders wanted to hold
“a rally in Gauhati, They sought
permission for this and they were
given to understand that permission
would be given to them. But sudden-
ly, at the last movement, a telegram
came [rom Barapeta in the name of
minority student organisation and

the .
suddenly permission  was ‘dem.ed.
People got provoked and the situation
again deteriorated. We hoped that

gradually the differences between the
movement leaders and the Govern-
ment would narrow down and there
was a hope that a solution would be
foung out soon, But suddenly the
situation deteriorated due to the
wrong handling of the situation by
the Government. On the 10th of
November therp was practically 2
rally of the CRP people and entire
Gauhati City was full of CRP -and
BSF people, and a news Wwas circu-
lated zbout a bomb explosion, bgt
subsequently it was found out that it
wag not a bomb. These are the things
which provoked the people of t he
State. i -

On, hon, Member said that the
agitation continues. True. But who
has created this gituation? It is the
Government which has created this
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situation. Sir, I want to ask: During
the period of the observance op the
Bandh, what did the Government do.
People on the streets were beaten up
mercilessly, Boys and girlsy were
beaten up. Even people remaining
inside the houses were also beaten
up, The other day, I referred to One
incident in Nowgong that the CRP
people entered the house of a veferan
freedom fighter, Late Mr, Haladhar
Bhuyan, and broke open the doors.
Hig two sons received severe injuries.
(ae 95 year pld woman was beaten
up inside the house. One 80-year
nld retired publicity officer Wwas
heaten up inside the house in Lakhim-
pur. Is this the way to deal wilh the
people?, Sir, I know, after the failure
of 14 rounds of talks the people are
frustrated. They lost failh, and they
began to think that the Government
of India was not going to solve the pro-

blem of Assam. There are extremist -

elements and the extremist elements
tried to take advantage of the situa-
tion. As youa know, Sir, in the entire
north-eastern region, except Assam—
in Mizoram, in Nagaland and Manipur
v—there are violent activities going on.
There the secessionist elements are
active. Only Assam is peaceful. Only
the people of Assam are not for seces-
sion. There are also extremist ele-
ments who are trying to take advant-
age of the situation. So, under these
circumsiances, what is the duty of the
Government? The duty of the Govern-
ment ‘s to strengthen the hands of
“hose who believe in a peaceful move-
mewt and who believe in negotialions.
3ut what has the Government done?
The Government has unnecessarily
provok2d the peoce-living pecple. I do
not know what is the reason behind it?
Do they want to teach lhe Assanese
people a lesson? Do they waat 10
teach the Assamese people a lesson for
good? And that is why they are going
to beat up the people anywhere and
everywhere? Sir, people are arrested
under the National Securitv Act with-
out any reason. They have failed to
detect those people who were responsi-
ble for violent activities. They have
failed miserably. They have not tried.
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But so far as the peaceful people arc
concerned, they are very much up an

doing in repressing those p:cple. Sir
I would, therefore like t> warn the
Government that if this thing con-
tinues, the consequences will be very
dangerous and it will not re in the
interests of the country. Therefore, 1
would appeal to the Government: Let
them retrace their steps and let them
realise the gravity of the situation.

Sir, it is heartening to note that
though the Government did not believe
that the agitation leaders would agree
to sit in the tripartite taliks —even the
hon. Home Minister expresseq his
doubt in the Consultalive Committee
—in the papers it has come out that$
the movement leaders have agrecd for
the tripartite talks. I believe that the
Government will take this opportunity
of finding a solution to the problem in
these tripartite talks. They should
create a congenial atmosphere for that
and stop all repressive :neasures. At
the same time, I would also appeal {o
the movement leaders to suspend their

, movement for the time keing. I don’t

say that only the Government should
stop the repressive measures and the
movement should continue. I don’t
say like that. I hope that the move-
ment will also be suspended. Let the
Government show the path. Iet them
stop the repressive methods. Let them
release all those who are arrested. Let
them go to the talks with a determi-
nation that they are going to solve the
problem and that they will not adjourn
the talks and that they will continue
the giscussions till a solution is found.
It the Government and tn= oppdsition
leaders meet the movement leaders
with this determination, then I am sure
that a solution can be found. It is nol
such a thing that a soluticn is nol
possible. I believe that an early solu-
tion to this problem is necessary in
the interest of the country and in the
interest of all. Therefore I hope that
this thing will not be lingered on. Wegy
should find an early solution to this

problem. It should not be difficult to

find a solution when evervbody agrees

that it is a genuine issue and tnat 1t is

a national issue. So. a solution can be

found.

]
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%« So far as the development of Assam
is concerned, T would say that the State
of Assam is full of natural resources.
We have got plenty of coal. We have
got forests. We have go! everything.
But there is no developmeni, Many
promis=s have been made so for as the
development of communication is con-
cerned, but {h¢se promises have not
been fulfilled. Even the extension of
broad gauge from Bongaigaon to
Gauhati is moving at snail’s speed. 1
do not know when it will be completed.
The country is short of energy and
Assam has got immense hydel power
resources. You wil} be surprised to
know that about 13 lakh cubic feet
of natural gas is being burnt oeily.

hat gag ig not being utilised for the
good of the people. If thz Govern-
ment so desires, the State can be de-
veloped. But the Government is not
interested. So many promises have
been made but those promises have
not been fulfilled.

Brahamaputra River Bearg Bil} was

passed. In reply to a 1uest10n the
hon. Minister said that the conshtuhon
of the Board was in the advanced
stage. 1 do not know how long that
advanced stage will continue, There is
erosion of Brahamaputra and thou
sands and thousands of people are
affected. Hundreds of villages have
been washed away and nothing has
been done to rehabilitate the people.

SHR] DINESH GOSWAMI (Assam):
I hope this advanceq stage will not

end in miscarriage. ,

P 3

SHRI BISWA GOSWAWMI: Perhaps
it wili end in miscarriage: You know
what they are saying in the name of
protection of erosion. Thev construct
some bamboo spurs. The bamboo
spurs cannot protect the river banks.
The result is that money is wasted and
the benefit is not derived. If the Gov-
-ernment is sincere to protect the
erosion-affected areas, they should
come forward for construction of stone
spurs. Let them not cons:ruct stone
spurs at a time for the entire bank.
But let them select places. Let them
at least select heavily populated areas

and let them copstruct stone spurs so
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that some areas can be protected.
(Time bell rings) So, Sir if they are
sincere, Assam can be developed,
Assam resources can be tapped to the
advantage of the entire country.

Sir, so far ag the royalty op the
crude oil is concerned, I agree with
what Shri Bipinpal Dag has said. The
Adviser to the Governor himself said
that Assam should get a minimum of
Rs. 315 per tonne of vrude oil as
royalty. But justice has not been done
in the case of Assam and Gujarat on
this issue. I hope the  Governmeut
will do justice and at least they will
not neglect this Stage as they have
been neglecting so far. I hope they
wil] revise their policy as far as this
State is concerned. (Time bell rings).

Lastly, Sir, I once again, appeal to
the Government. Please create a con-
genial atmosphere. The student leaders
and other, Movement leaders are for a
solution of the problem.
| -9

MR. DEPUTY CHAIRMAN: You
have already said it.

— -

SHRI BISWA GOSWAMI: No pur-
pose will be served if you say that
they are secessionists. They are for
a solution of the probhlem. So, if you
create a congenial almosphere, and if
you are sincere, I believe, a solution
will be found soon to the probiem.

1

MR. DEPUTY CHAIRMAN: Dr.
Rudra Pratap Singh—you will have 12
minutes, please.

Y

81> w s feg (SuR wiw)
CRIETA TGNl S, arewe §
g<q & A1l g v @ w9y qasy
AT & Fad ¥ wemfaa a2 a6 o
g TH]T g3 WY ornfie Gy
qa A0 gt wEAttas fafagr fadgas.
1981 W< AU THT 4% av 9067
g f@aT 81 ¥ 3§ &l oqdq s

- FGE AT E ) - - -

’srwr ATHTT T qan ﬁf}f%m
qfararﬁﬁf, !rrcrrﬁm arfys, oAt
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TR qiEgas wET g | ATAW
SAAT F0 ATIA(, IAFT ATHITT  ITFT
RTIIIFATY, ATRIH K FAJT H0 9(4-
TG ATHIRIT AT ATAIIRTIC T FIHT
LA ARG Fi WAATC, ARG
WIT ATFTIRITT &1 ATATH &7 TAEAT,
TG & QHEqT F AT WYA AT
T ATEAT

AT, AR # =TT <0 [ELAA
Ay faear an faax g fear sarfy
FT ITAT aF0 AT § afy TW 39
sxfg F WA B GAAT FT FAF FI)
AF ATIH AIX FT AANA AT FAT
2 At #3 qar AqwT frar § 5 ag
9T 9 ATAZIAT F AT AENIIH
-gfgwsdi o gfafFarar ol
T frar &1 3@ ARAT AT FRF F7J7
grédf & w3ty Fa B gl W ag
afgrad areed & wwama § fasfag
g1, deafaq gar, afteq gan deae
7 0 97 fF T gEal w dig
g7 &1 74T ReAAT AH 4 Q4T ..,
- =t @tdew wat (faare) o dwaw
Y OFAT AT 7
I W wam f&g: g DN
gz #T 9IT G T4 qAG A ;|
qga a1 @wnr a1, 7wy fa ag
WEd F1 9T q7 T A @ 3
LA LA A 9FA AT NeAAT qH
diwzar fo afr ¥ gl s
gag g w7 A 9 argw F AN
fages #r gfFar o 33 aw  ax
faemzn feafa #  ofa T qidv
AT B AT, AT A AT
F TR AZT ATHIT AT Far

SIRA, T WAT T F T
fq Arw o f53e 2T Tgq ®T F
T o0H & ¥ atflTT A afiq A
wix wrafa STy ar wd &7 W@ )
ower @ 75 9 AR w90

W OAFT g, WEAT FfEar @€
fasg g w8 @ N w37 ¥ w7-
Sraq amteg g1 oTar ar |

A, faoelr aa} & atwda §
AW 9T HET #F WE AT FAC
S wOAR F Y, AATE T8 Far
wawa & fF 3% gHg gmdwar 9§,
wg ¥, Araw &, I F (7qav 1yT;
fea g3 # 9T * gadr & w0
affas favia & gadt &) @, 7@
g€ ¥ 919 FIAT 9397 & fr faqef
TT IART T ATH IS(AT IIEY
& A faaed aot w1 ArRdT F Fogar
fazara &, zaF) qrea =7 9207 S7ar
nIH HTT G [H0F1

. -

R, I F Pdr sfrger aidy
F( HFA F AT F wf7 g @A
qfa & w78 faa” agr £ qaenr &
fareor & fag waewwia &1 gas)
QWH T FAAT, TEA ATLT F7 AAqT
AT favg & F33r srAat ¢

HqY, ANF WS Ig 9 gy
9Idr & 9T Wivg F gANT ¥ orae-
v g wigr ® faara ggoar §
TAAE AT AT AR Iq 2T %o
W JART Afar AzTIre ¥ gArd
qada gfear wier fagelr adi ¥
aaral Fuwqd F gt F frowc
F gag § aml @y T 9 zgey
g faaerr a3 Aar ST wrew
F FAJT FTAAT E W F 37 I FY
gd & 90 Fg QAT E R avq #H
SarT AT S A, qaarr Ffawr gy
S X, ot wgaar w0 qfvqs faar g,
fera at R s war9 Hd 3o
AZAAT T qXAT AL T AFATE, W
T IR FE FATAT B YA E
g aTdl Xgra gAY 9T a8 &)
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ST, IR AT AT wAEAT F
fayraeor ¥ fag faqer 2= ¥ II00%
¥ argwig & W wErE faar g,
ag WY IAFT AZAAT F_TFAE {0
% at gnaar § f5 3 ¥ AEAq
= @ g, A3 F fAqT 3% 9419
wgr & fv sgw F A%F wAq F
i, WA F afgTar O oA
A B ATAT ¥ A0, ST F AT
¥ WT &5 F GASAT A FATINT
famrar iy afg wIM & FA70 H
ey fags ¥ faopg &3 =0 A799
frar, @ & Am=mar § f5 gqaear w0
faereer qewtd g ST | I
gaent 7z § fn faoeli 37 37 A9
faan o favts a3 48 2y w7 37
wfta xed wa &1 & Hrer & R
RIT IF o HEFAT Ay g FL
qrar g o

g, & faoedt 37 ¥ A0
zq arg ¥ faQ FTg3 qgar FEA
fF ngq # GEEA F UAATF FI7
§ ¥aTG | A TF [AWHT YA §
wix wrsdrg weq o frg A &
sz ¥ @aey qA W, AY A
qeqTET aq @), Wy faqdr IF I,
fra TEMC § TAMT ¥ AT qEeEAl
0 gAMETA FIAT AMgd ag Afa
qearr F owar ad | fAek
f5 =gg F FAT g¥, wifq
1T qafg & A 9T AAIL G §F
T o3 a7 9T s afcfeafar §
F gaicq @) @f oA, faa afde-
faat ¥ =mmw § T=afy @wea am
fxar wac a@v, 4fF ag aweq  afe-
feafaat 39 @wg #gq & fagmw §
Tq FITOT AH AAAT Tg qAN A FT
ag geqrq gdan A waar @, 9A-
fag ¥ @mar 1 2gF 9T B AG W
afas qua ¥ fag usgfe @@
@A F AEEsr

w97 § afus qar 7 %%
Fg a7 fafqaw fadas & ddg
# ®gar AT | F IFFT €@ra
FIT T GIFR F HAFQG  HEA
Fgar g fo maw & favrg § fag
#1T _fa® warar wg7 I SR Arfew
gy 1 fagaar  wY qaTR
FW F faw 37 @ 9T e fag
s Trfer agn & o= & qaat
F qraar & @g gfg 1 qrar arfgwy
naq g faqd & agal g IFATF
atg qfg #i st =Tfeg ) swaw A
AT ATE AT AT AT
grfeary sty wifge foad fe agr
#t w41 &1 wfas qifes agr fa
FH | ATH 7 AT IR $I9 &, A7
e, warfy, €& 4@ F1 1 wa
faaqr sttt Afgefs SHFT S@Ea I8
M JY g AT IAg Iwa gew
faq a¥...(42)) .. .g% = Farg
IAFT Y@ FAT ITW, A(A /Y
I R AT IF Fd A oafew &
afgs wsarga fear srar arfge fag
¥ gam afas ¥ afas F=9r g
IqASY FTF! AT FT IAFT AL
A F1 3fF1 qew faw aF 1 agt
9% WF Fr TG ArgF fyerd wwe
Fifgd, amT YW FAC TG, 99T
gfeagal @ w=er W TR DN
¢ 7R Afas ffaas @ WeD
WA g A¢ | @S ITEA q46r0
#3, g Ft feargmd @@ FT agr
F SFTT NFIA F FT FW FT
NFQT WIn fHar AT | 39F a9
& g wat #1 draar F ara fagar-
waor fear @

wa ¥ ¥ ag FgAr Igar 5 waw N
Az wesfa N @ F fqu g §ve
warg feg sty F1fgq) & qriza@ @@
# fay sqwar sqq@ W AEQAT §
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% N ghu wid nan F g
#1 femr ¥ gag wawam@ g |
T A § IAF FIHIC FT WAT
A& AGW {7 eAfA W wF & @
¥ AT gd wrwr g % auw &
F FT HAAT F, G FIW SAFT
mer e g g gz afaws
¥ e Y uw fETo wel Wty
Fartor &Y awely B2 | HAa W OOF
BITE 9% T AUAT AT & THIS FTEAT ©
“arg g Fi W fuwETy a%a ITNT Y,
TTE & v | A sew ST §
T AHED ¥ A AT AL T
T FY B FE, BIFE §¥Q Sar g
g7 Wk F WA wWiHNG T qd Al
g ST A Een TEgs faat § i wAAy
fawr wer & o fafvam fAgzs: g
foar 2, 37 i &7 & guw & gA9s
F@T E | WA 4

3.00 p.v. - . -

SHRI DINESH GOSWAMI: Mr.
Deputy Chairman Sir, I will ke very
brief in my observations because, I
think, we have discussed Assam a
number of times. We have discussed
Assam, even two days Lack and the
situation which was prevalent when
we discussed Assam when the last
Presidentia] Proclamation was brought
before the House for approval, is virtu-
ally there still.

My first point is— would like the
Home Minister, particularly, to take
note of—please do not instal a minority
Government in Assam, aven if it is in
the interests of your Party. Please do
not indulge in horse-trading, in Assam;
in the present situation in Assam, if a
Government is not possible, then, let
the President’s Rule continue. But if
you try to serve your own Party’s
interests by forming a minority Gov-
ernment of your Party, the situation
will be extremely complex. In fact,
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you will appreciate that in spite of
our strongest protest, you did insta} a
minority Government in Assam last
time. And after the installatior of the
minority Govgmment, that Govern-
ment had to go even before the Ap-
propriation Bill could be passed in the
Assembly. I do not know whal is the
assessment of the Home Ministry? But
I am sure, any impartial observer will
agree that the minority Government
has done more damage to the social
fabric of Assam than was ever done
by any other force or group. There-
fore, I would like to submit that ‘kindly
do not instar a minority Government
in Assam’ anq please do not indulge
in horse-trading. So far ss Assam 1S
concerned, I am very much concerned
to learn that attempts are being made
stil] to instal a minority Government.

My second point is that, today, I am
happy to note that the tripartite talks
are going to take place and the All
Assam Students’ Union ang the Gana
Sangram Parishad have agreed to par-
ticipate in the tripartite talks. Perhaps,
this is for the first time, here will be
a discussion in which all the political
forces will join hands. Sic7 we have
a.wayS expressed our concern, our
serious concern, for the development
of Assam, because, we feel that un-
abated influx from Bangladesh has
been a source of great concern from
the point of view of security. There is
also an apprehension that is growing
in the minds of the people of Assam,
that pumerically they will be swamp-
ed, that their culture will be submerged
by a foreign culture. Thercfore. let us
hope that in the tripartite discussions,
an effective solution will be found and
I would also appeal to the Govern-
ment and also to the student leaders
that they should approach this discus-
sion in a spirit in which some sort of
a solution would be possible to be focund
and let us hope that not only justice
will be done to the people of Assam,
but they will also keev i view the
magnitude of the problem. Because,
we are aware that what had happened
in the last thirty years cavnot be
washed off by a single stroke.

Sir, Mr. Bipinpal Das has pointed
out that the students have done wrong
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<y calling for the agitational pro-
gramme. Why have they called for the
agitational programme? They have
called for the agitational programme
because a feeling has developed in
Assam that the Government’s infention
is to carry on the negotiations for
eternity to tire the boys out. This
feeling has been sfrengtnened by the
fact that the Government in the past
had succeeded in this way bv frustrat-
ing many an agitation. A feeling is
growing in the minds of the 1<ople of
Assam that the intention of the Gov-
ernment is only to carry on the talks,
without any attempt at finding a solu-
tion. They are called to De.hi and
g 2fter a few rounds of talks they are
told ‘Let us now depart; we will con-
tinue the talks after a month or so'.
It ig said that agreements have been
reached on some points disagreements
are there on other poinis and so on
and then the talks are postponed. This

feeling that the Governmment is not -

serious for a solution, and this type
of negotiations is only a wmode to tire
the boys out, or, to frustrate tbe move-
ment, is an extremely dangerous feel-
ing; and unfortunately this feeling, is
growing in the minds of the people of
Assam. In fact, Sir, some persons—
have in authority at Delhi—are think-
ing aloud that. We can take things
leisurely now because, according to
them the intensity of the movement is
.dying’. Sir, 1 have first-hand experi-
ence. It is very dangerous to think
in these terms that we can 1ake things
leisurely, that we can wait, because
the intensity of the movement is no
longer there. If you decide to toke
things leisurely because the intensity
of the movement is not there, well,
then perhaps, it becomes incumbent
, upon the movement leaders lsoeg to
prove that the intensity of the move-
ment is still there and that is why, the
agitational programmg becomes a ne-
cessity, You will appreciate, the Home
.. Minister will appreciate, that during
the last fourteen rounds of talks for
quite considerable time, there wag no
agitational programme. And, there-
fore, let me point out thai this type of
approach that you can tire the boys
out that the intensity of the agitation
ig not there, is a very dangeroug ap-

[24 DEC. 1981}

(No. 2) Bill, 1981  got

proach because it is my Teeling that it
frunstration sets in the minds of the
younger generation of Assam, that
will be a sad and dangeroug day for
the entire North-eastern region and
for the whole of thig country,

1 appeal to the Home Minister ai the
same time that in your talks at the
political level you have left out the
political personalities of Assam. Who
can speak better about the emoiions,
feelings, sentiments and urges c{ the
Assamese people than those who work
at ground leve] with the nedple of
Assam? I am not saying that others
can’t. But at (east, do something to see
that an impression does not gather
ground in Assam that people who can
really from the political point of view,

express the feelings of the people of

Assam are being left out from the
arena of discussion. e

The other point I want to rmake is
that there is a crisis of confidence in
Assam—crisis of confidence in the
Government. And thig crisis of con-
fidence between the leaders of the
movement and the Government has
come in the way of finding a solution.
Why don't you take such steps regard-
ing the problem of foreigners for which
the movement is not coming in the
way? What is the difficulty in sealing
the border to prevent further infiltra-
tion? The fact that you are not sealing
the border, the fact that you are not
doing things which cap be carried out
in spite of the movement the fact that
these responsitilities of the Gevern-
ment are not being discharged, has
created a sense of misunderstanding
and I would appea] to the Home Minis-
ter to take at least some s'eps immedi-
ately which will prove your bonafides
ot only on paper but also in practice.

I would appeal to the Home Minister
that repression is no solution to the
problem of Assam. I read out a
number of telegrams gn the last day.
Even now I have got a bunch of tele-~
grams showing that you have arrested
boys, killed boys in police firings,
services of employees have been ter-
minated, there has been break in
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service etc. All this has created a
sense of alienation which I have re-
ferred to earlier.

Comjng to the Appropriation Bill,
it is unfortunate that the Governor
of Assam who personally came here
angd pleaded for more gallocation had
10 go empty-handed I will request
the Finance Minister to take note of
the fact that Assam's infrastructure
is so under developeq that one can-
not put it at par with the other
States, And if you put it a par, eco-
nomic development is not possible.
Mr. Biswa Goswami has pointed out
to the delay in regard to the Brahma-
putra River Board. The Brahmaputra
River Board Bill has a3 chequered his-
tory. Two Parliaments were dis-
solved before this Bill could become
law. And though il has been passed,
it ijs said to be in an advanced stage
Our fear ig that this advanced stage
wil] not give birth to any chilg but
will end in miscarriage the way the
thiangs re going,

About royalty, we have pleaded
ang it is said that it is under consi-
deration of the Prime Mnister. T urge
upon the Finance Minister to see
that this royalty question is decided
early. I think it is jn the interest of
the Finance Minister himself because
the benefit will not go only to Assam
but to Gujarat also. go let him do
something for his own State also.

1 said, Sir, that I shall be very
brief in my observations. I could
have taken a very antagonistic pos-
ture against the Government. But at
the moment when the students, the
political leaders and the Government
are coming for talks, T would like to
approach it from a spirit of concilia-
tion Let us hope in the next round
of talks, the serious tangle of Assam
problem will be resolved and this
North-eastern region, which is an
extremely resourceful area, will go
from prosperity to prosperity in .a
better spirit of understanding and
conciliation.

-

‘.
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Sir, I am extremely grateful for
the time that you have given me outh

of turn.

SHRI MAGANBHAI BAROT:
very tempting offer you gave me.

= T Aew qaw 1@ (fagr)

Iygamfa agey, g fafaa fasamr,

¥ fr wer av frarfagy 1 oW
3@ wifgg ofF fF axF1T & eI
g ATHEA TX@ § HEWA @,
agl 9¢ HTA  IAF) G gAT F1 ST
g & wrfax ag wgaw faarfad
F1 RAH1 w5 57 wraww @ &
T a3 GIFT ¥ RF F /Y a3
AEEA g FT ®WE g 1§ Nfa-
feam ard AT FT g1 ¥ AW F
fay s=ar F12 e Ag) &) afew
w7 ag faqydf e a7 f5 ga A9
g7 ¥ g 9y §F 97 Vg 8, 99 @l
fagfdi Y W) Fgar ww  AAr
T Fgr AT q@ NI &7 {wadeq-
fagz o @, F@ET N T TS
33 aqt ¥ 97 76 A gurT T TG 39
AT@ FT AiIEA AATAT 2T §

zagwnafa Agize, qg @ AF 4
faw @am & & adf @, a7 ar
Fam ® oA W fage & O gad
wfafar g am & =1 FfEw,
fegais, afgais, g™ q@ar,
g7 grR faat ¥ 97 g feafo g1 w2

A

i

g 1 & T8 gl A ;Eard FEAC

Irgar § f5 s gasT qar sy
it @ (% W@l # &7 H 39
17 Jgl 9T WY FaAT TW F AW
St o W@ & agh av g w g,
Fgt a7 gREATT ¥ FT W § AR
F&f av W TorAE fadw @) AT
@& Sy AT A A AT A
zA# ot IH TG FT WGT AEE
STroar | g FEAr g faw & g
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§g1 wax g 5 wswifas  wiear
TaF M8 g1 uadfas arfeai &
3§ ww Ad fear, vaAfas arfeg: o
Tty awr wey wRT A wE A
gfes I ar usgfasi 1 =9t §
a7 @ vy § .37 gaar qwe
AT ag FT W &1 Fafwe gw
7z ag} ava wFh fF Oy W &
. f99 g3 ¥ 9T IAT A
ffa afgagz w1 @ & 78 3Ifaa
21 arfae @ @o W aras @@
¥ fag @rsda & afgs @y §,
fady =1 9y afgsre & fF ag waR
0 ¥ WATT II(A | TG ATAH F
1w JFE F arg A gf,
‘arg’ aral & 9A¥ wefgwa o
wiegrq FgrfE g Iqardg
arg FT, IR T 3F 21 Afsa
g &1 OF 78 537 & 5 7 qrzar-
feare wza @ 5@ A9 wY,
zafae gAa sy §1 WA T+
FWART § @ F N &3 §
FRAF fAag 1 argal fra e
agwfy g qrav  Sar e F Fraw
3] FMN QeT wqr | fEw 97 4@
fex @0 gfeagm @ar frar war @y
¥¢ & miglAAFr 9 IgR
Fwawa A fewr, R qeETEw
gl fsgr, SR SR e
- UF WYL F AR FO IR0 9< AT
o1 A A oFewr ¥ ooqwr
arg1 I &8 fati =g frar
foe oAY grag § g FEET IaF
g gAA w1 Afa w9ad,  ag
fNx Aft @ zaar o =, fug
ga3 14 Tqeax ®1 fosgea § 4,
Yam a8 ¥ WIFT T g% agh
faegrg € ma@ & fag w7 o
ganr an fwar wai o1 feway faar
TIT AZE AR ¥ FOAI FHT FAfe0
fx & arfefras gawa § T a7

(
}
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are wifelwsa wema § 78 @
HIT 4T S7g A€ TE A FQ E
&t 3 feend &0 FY g3 TET B
34 % ¥ sfeu o w1 aww-fgaw
q7 13 AIRFT &I, ...

Mt qiw g ;. 13 AgEET

w1 A &ai 1+ (37447@) 1 18
AFETT B Lo
H THMAGIIARTAA 19

qaead &1, gq faq 13 ¥ F a=A
F Ho AN Yo # FFF & FAT
Fr 7§, ag fwe faar 9w faq @0
qGH F AT FT 1 ogaAr & A,
wegeT HIET, 19 HIX 20 AQF
FT 9 AEYFT # AMIE T 919
fear @t 21 ard@ 1 92 ATt
F frega #¢ e fayr & 72
e F fad amge fasrenr war
fafew &% & gar Far 4r 1 IFF
FICT AT HIEIAT AHT agt A FR
A w1 fregare fear owar. 20
AT FT T A @& A 6,
o Fo T®AT ¥ 9T W FAF WS
¥ UHe Ugo Yo ¥ wry g faad
UF 16 F§ & AT # gF Al
g, s fas g aw ws
G HARIAT KT A HY HIHAT A
a1 @ &) g faardt w15 qFEAT
g FAT qgy & F Ay §
W GACAT FT FI3 GATATA TEFC
1 wfaz g AT wgfa F &
TRANF @ qJAA AZT §,
3w FY uwar § favarg w@d g
gt & F agT AR qW § AqT
F N IMY FA A I FQ G
g gA-HA AT AFL AT &
faqg darc &

o9 T g ¥ g F@ § )
q saffy @ @™ TgAT 9TEET
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[ 51 TrAgEs garg Teq)
HTIFT a1 g aXg § AT AEAT €
HT9 IET AT FTET & | AW
Fd & F Fnar 3w & 37X R AW
o7 W@ 1 TwEn S ¥ FgE ey
Fgr & fF aiET w1 @9 WO
® & UF W W EoEAN qaEr §
f& aga agr a1 § 1 IUHT AEA
g, feare 3, o @@ A9 ¥ =
ST gwar g afew zaw wfafe
ff FER F F THET FF T
W @ g A TEdE A
AN W 1 oS el amae
FEd &1 W FNAT IW { owET g
IgY TO TOAT T A¥ § W TE&EA
qFT FI FPI T——AT WM AL
ag TXEfAar qiEqiE {FT IHT WA
® &1 TR DFT AT

st Jumwafy : ag amw wAA
g . -

off TR AGTNWR AR . Y
A Q| T A TIAT ¥ wEHITOIT
gred ¥ qOT 97 q1 I I8 T 97
fo @ A agy 9w fag 997X
FRX 99 f@@ @ @ &3 T g
g I AN TRG q) T AT ST
4w g @ § Afwem gw fET =
ST TH | W FEA § ATIT IW
AFN F fad o § 1 A0 @
F o o & & sasy weAT T
wagrar A § fa@m 1 3qr Jea-
AT § 1 AT g § qg fagm
F fad =@ Q& 5F 1w ey
& fat, am s & @ wg ¥
Ag AT AT | (EFAT K AT
FE AT F 1 a5 o 1 Ferg-wEeaT
# ar @I A § 1 za¥
drar vew & 39w faldr &
UL &1 AY g wgy & % gw
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g Y T A FT F IR @A
FEAT F gra g w5 g fAwEA
F1 qegGTS FTART FAT ATMRA |
g frwrad § gaeY | A FET
afgd | AT Oy Fwr & fF wEw
F QI FAHA § T AT FAYT
g} &1 W|T &1 98l X WAIEAIHe
EECIC 1A S LIS
1965 ¥ JTFgaT FFIT | FY
gerr 18 gak @1 wafy 3@ gy
42 EATT FT &7 &1 1969 ZTH
qAFfce ATQWATIHS HT q&AT 19
AT oY A IHF! AT I FT 99
T R g1 AE T T AW ¥ A
& wiat § ot faoet ogwe g fuw
15 TRz Sg=dr § o fF @ 2w
T 41 9T 1 98 QI I1T FET &
& urar «ft gar &1 dq H 12 |1
FUS FT 9@ gHT, WX A 226
FUT T AETEAT) FET T & ATY-
.g%ed @ fAwx ¥ gamr gfw 18
LI FT 97T FAT | & a7 A1gAT
g TOFET FIO FT § L THRT I
a1 ST sy e g9Ay § ar
FIRNAT FT TS AT FLA A0 AT
T TG W=y | WIT ZHF qQI
I o7 W® £ grEwfa "ged, 39
g FEl # a T@RE A AN
AT F L AT @ AT
FG@T § | . W

#ft Sumwefa . mges S oA
Y 987 ¥ a1 &7 d SUTEr HqIYr

g1

SHRI SYEp SHAHEDULLAH:
Mr. Deputy Chairman, Sir, I rise to
support the Resolution moved by
Shri Nigam and oppose the Resolu-
tion moved by the hon. Minister.
What has been happening jn Assam
has been reiterateg by other hon.
Members. I wag also permitted to
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mention something the day before
yesterday. Now the Government has
been dragging their feet and the
situation is continuing to worsen for
all. What is the reason for their
dragging their feet? To my mind,
and tg the minds of some others, it
is because gsomehow it has been
attempteg to foist a minority Minis-
try on the people of Assam. So
they are trying all sorts of bargain-
ing among the Members and en-
couraging all these things, so dirty
things, so that a minority Ministry
can come. Nothing will happen
about it. It will only break down
as other minority Governments do.
When the Opposition united and
went to the Governor, they told him
that they could form a Ministry. But
they were asked for their programme.

SHRI LADLI MOHAN NIGAM:
They wanted  list of Members.

SHRI SYED SHAHEDULLAH:
They askeq for their programme also.
This is not demanded of others. In
Kerala it is not being demanded. No
programme is wanted anywhere else
when the Ministry-making game is
going on. This programme is not
demanded in the case of the Congress
(I). But when the Opposition parties
unite and claim that if they would es-
tablish 5 popular Government to solve
the problem of Assam, they are con-
fronteq with this problem by the
Governor. And the Governor, as
you would realise, is doing what the
ruling party wants him to do.

Anyway, we have to face the
situatio, in Assam. In one part of
our country, a secessionist demand
has got roots among the people. How
hag this happened? This  entire
movement began, of course, because
of the discontent of the Assamese
people. for which this Government
has to be responsible, Of course,
foreigners, T mean the British, looted
this country. But thiz Government
could not remedy the situation. They
could not make arrangements for the
utilisation of the resources and to
mease further employment and
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‘trade ang other opportunities. ‘The
discontent was there, and taking ad-
vantage of this discontent the seces-
sionists have found roots. I am just
reading t, you from an  Assatpese
language paper.

S6 I1E gef 97 AT ga7 1 99F am
wfas AT AWl FAU A T W
£ *If‘w EH | R

The police raideq their houses and

foung arms and explosives and also
pamphlets entitled “Assam Where

South  Asia  Ends”, cyclostyled
in  Bangkok, Thailand. So, you
see, these things are taking
place in Assam. Foreigners

have found their way into this be-
cause of the worsening of the situa-
tion and the Government’s indiffe-
rence, simply dragging and dragging
its feet or talking of defusing this,
but ultimately ne solution coming.

Immediate negotiations must Dbe
held, whatever. These things must
be concluded immedjately, ang the
situation must be improved. We
must see tp it that the parties should
be convinced and persuaded to stick
to the commitment already made
about the cut-off date of the 25th of

March 1971, That shoulq be main-
tajned ang they shoulg not be allow-
ed to slide back from that date.

Sir, now I draw attention tp the
plight of those people who are being
calleg foreigners. Thera are people
of Indian origin in Madagaskar, Fiji,
Guyana and all gver the world. Did
they go there to enjoy the sea-breeze?
Did they go there for comforts and
pleasures? They went there because
of imperialism, feudalism, landlor-
dism, deprivation and starvation and
just for making a living. They have
been caught in such a situation. And
they found themselves ag indentured
labour. Similarly indentured labour
came tp Assam also. There was the
oppressive  Permanent Settlement
ang landlord system in Bengal.”
Meanwhile the tea gardens brought -
other labourers. Also jute cultiva-
tion was nccessary for the British
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jute mill-owners Ang they wanted
people to come tp Assam to cultivate
jute, It is not out of pure generosity
that these people were given en-
- couragment tp come there. It was
the very vita] capitalisy interest that
took those people there, There are
many people working in the jute in-
dustries in West Bengal. We do not
say that they are foreigners. No
Bengalee thinks that they are foreig-
nerg there. About three lakhs of jute
workers are there in Bengal. Simi-
larly there are other States. The
situation has come to this because in
Assam ijts resources have not been
opened up. Railways, communica-
tions, power, in everything Assam
has been poor. So the situation has
come tp this. I narrateg certain things
the day before yesterday. One wor-
ker was picked up at night. I am
saying this to show how repressjon
is going on. Others have related
some instances. I am alsg relating
some instances. One workey of 4 tea
garden was picked up at night and
there was no trace of him—tortured
to death. One lawyer, Abdu]l Khaliq,
was taken with his niece in the mid-
dle of the night, and the entire
Karimganj had a hartal over it. He
is such a popular person in the loca-
lity: The entire, people wanted him
hack, anq he wag returned. Sg this
sort of repression is going on in
Assam. These repressiong cannot
solve the problem. Certain other
things are needed. 1 know that in
the core of the hearts of the people
of Assam—they are no exception—
there is the feeling that they are in
India; there is 3 bond; there 1s Jove
for the country; and they feel that
they must be here. It is there deep
in the core. That has not been
touched. That has not been tapped.
Op the other hand, the secessionists
have misled them. The secessionists
are not pointing to the British looters
who hag looteq and denudeq Assam.
None of them has done it. They only
point tg the Gauhati workers. Thank
God, T am not there. What does a
Gauhat! rickshaw~puller do? Is he

snatching away the food of the
Assamese people? That is the way
the secessionists are misleading them.
The common Assamese people under-
stand it, The CPI, the CPI(M), and
other left democratic parties, liberal
parties, who are insisting on the pro-
gress of Assam, are asking the peop-
ple not tg be misleq by these peo-
ple. Where do these opposition peo-
ple get their strength from? It is
coming from the heart of these
people. So I would appeal to the
hon. Minister that jnstead of bringing
this sort of resolution, they should
try to set up a popular Ministry
there. Insteag of having a minority
Ministry there, let there be popular
Ministry who will take upon them-
selves the task of enthusing the
people to come out of thig vicious
circle and open a new path for
Assam. Thank you.

MR. DEPUTY CHAIRMAN: Mr.
Ramakrishnan.  Please be brief.

*SHRI R. RAMAKRISHNAN
(Tamil Nadu): Sir,

MR. DEPUTY CHAIRMAN: Did

“you want tp speak in Tamil?

i-

SHRI K. RAMAKRISHNAN: Yes|
Sir. T did give notice of my speech
in Tamil. 1 am speaking in Tamil:
for purposes of statistics; otherwise,
the translation facility may go.. . }

MR. DEPUTY CHAIRMAN: All
right. {
1
*SHRI R. RAMAKRISHNAN: Mr.
Deputy Chairman Sir, I rise tg ex-
press my views op this subject on
behalf of my AI-ADMK Party. 1
feel highly elated for having this
opportunit, to speak in Tamil today--
the day which happens to be the
death anniversary of our great revo-
lutionary leader Periyar E. V. Rama-
samy Najcker.

*English translation of the original
speech delivered in Tamil.
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4 The Assam problem, serious and
complicated, a5 it is, has been crying
for solution for the last many years.
We need not waste our time over
how the problem arose. What we
have to do at the moment is to find
the ways and means g solve this
complex issue. Now the main ques-
tion is fo identify the Assamese and
the non-Assamese. When the Central
Government wants tp fix 1971 s
" cut-off year, Assamese demand that
the cut off year should be 1961.»

" Meanwhile many persons have lost
_their lives, refining and distribution
of oil suffered and economic situation
has deterjorated. Shri Parthasarthy,
an LA.S. Officer of Tamil Nadu was
murdered. The Central Government
has promised necessary assistance
ang job opportunities tg his family.
This loss to the family ic irreparable
and pno amount of compensation can
make good the family's loss. There
were jnstances of mass killing in
many placeg and the oil-distribution
was completely dislocated. The Cen-
tre shoulg know that the economic
situation has been steadly deterjorat-
ing in the State. Perhaps, it ig the
reason why the Central Government
headed by Smt. Indira Gandhi has
increaseq the per capita assistance to
Assam in the Five-Year Plan. The
ber capita assistance to Assam in the
Third Five-Year Plap, was Rs. 78/-
although the nationa] average was
only Rs. 55/-. In the Sixth Five-
Year Plan Rs. 565 wag given as ascist-
ance although the national average
was only Rs. 258. Similarly, while
only 51 per cent of the population
was below the poverty line in Assam,
. it was 57 per cent both in Maha-
rashtra and Bihar and 52 per cent in
Tamil Nadu. We know that the
Centre has been taking all the neces-
sary steps to improve the economic
k. condition in Assam. Let us look at
the per capita income in some states.
It is Rs. 791 in Assam, Rs. 645 in
Bihar, Rs. 715 in U.P, agnd Rs. 726 in
M.P. T hope the Centre would take
necessary steps in this regard to
improve the situation. ‘The Centre
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has increased the oil royalty from
Rs. 40 to 61, We feel that the Centre
ig sincere in its efforts.

I welcome the stepg taken recently
by the Prime Minister Smt. Indira
Gandhi, She has held consultations
with all the gpposition leaders on this
problem. I hope, a solution would
be founq to solve this problem  as
earl, as possible. 1 would also like
to mention here some other aspects
of this problem. The Assam problem
should not be taken as a solitary
issue. We have now to face the pro-
blem of Khalistan. Instances of
fissiparous tendencies have  bhegun
threatening the integrity of our
country. I hope, the Centre would
keep a wateh over the gituation, We
find a similar situation ijn our neigh-
bouring country Ceylon also. There
are some people in Tamil Nadu en-
vious of the good relations between
the Centre and the Tamil Nadu Gov-
ernment led by AI-ADMK Party and
they seem to be encouraging these
fissiparoug tendencies there .also. We
know whp are those persons. I do
not Jike now to accuse any opposition
party—DMK or any other Party. Tn
case T mention the name of Mr.
Karunanidhi some people may not
like it. But I would like to request
the Centre to be vigilant and curb
these tendencies. Those people often
raise here some subjects which are
-purely state-subject. It seems that
they may demand a CBI inquiry even
on a petty matter, like the one when
a person drives g vehicle without
light would be caught by the police
in the famous Mount Road i.e. Anna
Salai-—the heart of Madras City.
These sort of thingg should not be
allowed. :

I would like to warn the Govern-
ment that unless they take necessary
measures now itself to curb  these
secessionist and communal tenden-
cies, these would threaten the integ-
rity of qur nation. L L

I am greatful to you, Sir, for giving
me this gpportunity to expresg my
views on this subject.
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[The Viee Chairman’ (Dr, Rafig
Zakaria), in the Chair.]

SHRI AJIT KUMAR SHARMA
(Assem): Mr, Vice-Chairman, 1 do

rct want to take a long time on this
matter because we have already talk-
ed enough on it. Today once again we
are discussir~ tha extancion of Presi-
dential rule in Assam and also the
financial grants for the administra-
tion of that State. The Resolution
moved by the Home Minister and the
Appropriation Bill presented by the
Finance Minister confirm .both the
politica] instability ang the economic
instability of this State for a pretty
long time. - - : .

Economically speaking, it is a long
story of deprivation leading ultimately
to sense of alienation in the minds of
the people in Assam. I need not ela-
borate thiz; point. The Government
documents and the statements made
in Parliament by the Ministers during
the last thirty years will confirm my

© - statement. | i -

0

Recently one more dimension has
been added to the situation. When the
Government and all the Parties failed
in the last 30 years to solve the prob-
lem of foreigners infiltration into that
part of the country, the young gene-
ration came up with a’'protest and a
humble demand was placed before
the Government. People solve this
wroblem and save us, The Government
adopted dilly-dallying tactics instead
of boldly facing it. About thisalso [
need not refer because I have already
stated it in this House several times.
But I would like to tell the Home
Minister that for guch a prolongation
of this movement, you cannot hold the
students and the people of Assam alone
responsible, If vou . look back at the
development of the Tmovement and the
var‘ous things done and said py Minis-
ters and other leaders, you will find
that they are also to a great extent
responsible for the prolongation of
(he movement there. They by their
statements provoked the people and
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by provocation they. have
the intensity of the movement
tilne to tlme #

increased,,
fron

After this movement had started,
there was an attempt to suppress it
and the Government's attempt to sup-
press hag now come to a stage of con-
frontation. Abour that also I need not
elaborate. I have already done it ear-
lier, Now only one thing I want to ,
place before the Home Minister. All
alofig we have ‘found—I have found
it after personal contacts with the
Minister and other responsible leaders
including the Prime  Minister—that
there has been a kind of wrong
briefing of the whole problem. Sir, the
wrong briefing and the wrong premise
from which the Govt, and the ruling
party have started have led to a situ-
ation in which there i no solution at
all til) today, with more complications
added, Now, Sir, I will just refer to a
stafement made by the Prime Minis-
ter, Mrs. Indira Gandhi, in the Iok
Sabha on 26th May 1871 during the
debate on the influx of refugeeg from
ihe erstwhile East Pakistan, 1 mention
a few lingg and 1 hope the Home Min-
ister will carefully gtudy it. §he said;
~ - _ - . -

“In a democratic system, the
majority does have certain rights
and they cannot be accused of sece-
ssion if they a‘sser’c those rights.”

And, Sir, dealing with the problem of
influx from East Pakistan, gshe added
one very significant sentence and it is
th's: ~

- o - .

-
“What is happening in Bangla-
desh is not just a political or econo-
mic problem. It is 5 problem of the
very survival of the people of the
whole area, the people of Bangla- ¥
desh,” i

Now, Sir, if you really come to Assam,
if you have the intention to under-
stand the problem there, then you will
see that jt is a problem of survival and
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when this problem faces the people
there, the people are naturally pre-
pared to accept any kind of depriva-
tion or any kind of torture and suppr-
ession and repression, I would only
like to request the Home Minister to
read one document, issued by the In-
dian Institute of Public Opinion, their
monthly, ¢Public Opinion Survey”,
Vol. 26, No, 1, Oct. 80, They conducted
a survey all over the country op this
Assam problem and they have men-
tioned the results of their survey.
They have stateq in their conclusions
like this: - - -

“In its present position without
making any concession on the period
1961-71, it would not be possible to
awaken public support in respect of
the Central Government’s policy.
Govt, have to wait for a time and
give the concession to the Assam
people tor which they have inflicted
hardship on themselves. Surprisingly
enough, the power of tolerance
shown by the people of Assam has

surpassed all expectations, It is ev-

" en beginning to awaken some ad-
miration in the rest of India, the
power of the people of Assam ag-
ainst both the military and police
power.”

"Therefore, Sir, I won't add anything
further to it, I have already put my
questions which I wanted to put to the
Home Minister, the Minister of State,
Shri Makwana, which he cleverly
avoided answering the day before yes-
{erday. But I woulg only request him
to ponder over my questions and try
to give a positive answer and appro-
priate measures.

. £ 'Now, Sir, I add a few words about
the Appropriation Bjll placed before
this House by the honourable Finance
Minister. Now, Sir, without going into
any detailed discussion, I would only
ask the Finance Minister to talk to
the Planning Minister and ask him
why, when the Working Group of the
Planning CTommission recommended
Rs 250 crores for the year 1981-1982,
ft wos reduced to Rs. 210 crores, Doe$
it in any way show the sincere desire
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on the part of the Government to help
that area which the Government re-
cognises to be a backward area?
Secondly, Sir, in this Appropriation
Bill, 1 do not find any demand made
on account of education. Now, as a
person coming from that area and be-
ing connected with one of the Unj-
versities there, may I inform the
Finance Minister that in the last one
year or so, the Government has not
released grants to the Universities and
the colleges there to wihch they are
committed. They say they have mno
money, It is a very great surprise that
they have not even released any
money even for the clearance of these
dues to these institutions. I would re-
quest the honourable Finance Minis-
ter to look into this matter. The for-
mer Governor, Shri L.P. Singh, ap-
pointed committee consisting of the
Finance Secretary, the Education Se-
cretary and the Treasurers of the Uni-
versities and the Committee made cer-
tain recommendations, But the recom-
mendations have not yet been imple-
mented by the Government. I would
like to know from the Finance Minis-
ter what steps he would take in this
connection and whether he would be
instructing the Assam administration
to provide immediately the grants as
recommended by that Committee after
enquiring into the financial position of
the Universities and the colleges there.
Thirdly, Sir, I request the Home
Minister to stop police atrocities, My
friend, Mr. Bipinpal Das, mentioned
that there is little police atrocity. 1
wish he made this statement in any of
the towns of Assam and faced the
truth about it. (Time Bell rings) Now,
if you want to have a solution and
cereate an atmosphere for fruittul
discussion, it does not serve any pur+
jose, merely ask the students to stop
{heir agitation. It is also necessary
that the Govt which is a more respon-
sible body and which representg the
whole country, must also withdraw its
repressive measures, Ouly then can .we
create an atmosphere where the pro~
blem can be properly discussed, I wish
the dlscussmns success. Bui before
that, Government must immediately
decide to stop all police atrocities.
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(Time Bell rings) Now, Sir, one minute
meore.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir he is from Agsam.

THE VICE-CHAIRMAN (DR. -

RAFIQ ~ZAKARIA): N.r, Bagaitkar,
you go on pleading for more time
for....(Interruptions) But the busi-
ness has also to be finished,

SHRI AJIT KUMAR SHARMA:
The I.G.P. in charge of Intelligence,
instead of providing correct intelli-
gence to the Government, has been
doing a damage not only to the Gov-
ernment but also to the people of the
State by manipulating wrong informa-
tion. I want that the Home Minister
shoulq immediately remove that par-
ticular officer, otherwise he will not
be able t0 solve the problem, because
on the basig of wrong intelligence he
succeeded only in arriving at wrong
decisions,

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Mr, Handique,

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): May I come near the
microphone? I am not keeping well. I
can’t speak loudly.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, you can
come to the front, Tl

SHRI BIJOY KRISHNA HANDI-
QUE: Mr. Vice-Chairman, Sir, it is
quite surprising and amusing as well
to hear a few hon. Members alleging
that the Government is not sincere
and does not iniend to solve the
foreigners' issue in Assam. No doubt,
the problem is real., But, Sir, there is
no cutand dried formulato this pro-
blem, It is net just like that the repre«
sentatives of Government and the
agitation leaders sit across the table
and go back with a solution in their
pockets. Let us be honest about it. And
if we try to make things appear in
gsuch a light, we give a misleading im=
pression to the people about the
purpose and outcome of the dialogue.
It ig indirectly saying that the

~
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diglogue is futile, It is through
common consent the Government and
the agitation leaders decided to resol~
ve the issue through dialogue, And no
one can say that the dialogue is
fruitless. Every round of dialogue, I
feel personally, has brought forth the
negotiating parties nearer and nearer
and has definitely helped exploring
the possibility of finding a solution.
We must bear in mind that a problem
so complicated can be resolved through
dialogue and dialogue alone, If the
golution has not so far been found, it i
not due to lack of sincerity on the part
of the Government but due to the
magnitude of the problem with com-
plexities that have been growing over
the last fifty years, Even the agitation
leaders have realised the significance
of the dialogue, Otherwise there would
have been an end of it long ago. They
are coming for the dialogue again
shortly. ‘ ’

Sir, it is easy to quote or more
precise to misquote statistics, No one
san say the last word on it. And that
is what precisely is sought to be ascer-
tained by detection, Sir, I would how-
ever, like to quote in this connection
the hon. Prime Minister that “The
minorities are nod just statistics; they
are human beings”, So the human as-
pect of the problem needs to be looked
into and no Government can afford to
lose sight of that, There are, besides,
commitments, national and inter-
national. Sir, during these 35 years
since Independence, so many events
have rocked the mnation, Partition
came; then followeq the atrocities on
minorities on either sida of the border,
leading to one of the greatest influx
ever recorded in history, Then came
the Bangladesh War. S8ir, alj these
convulsions are part of history. No one
can deny it. If we cannot deny thaf,
then how can we deny the problems
and the magnitude of the problems
created by such convulsions So, to say
that the Government iz not sincere
about solving the problem is moti-
vated by the intention to misleag the
people and belittle the importance of
the dialogue. For heaven’s sake, let
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ug not politicalize the situation. Then
there are the remarks, very often
heard rediculing the Government
contention that foreign hands are
pulling some stringg of agitation,
Although the agitation is not inspired
or directed by any foreign power,
but 1 do think—it ig true and you
cannot deny it. Sir, do those critics
know that dumps of arms and am-
munitions were unearthed in many
places in Assam? In the heart of
Gauhati city, in one of the dumps
materials more dangeroug than arms
were detected. One of my friends in
oppositions referreq to that It |is
the cyclostyled copy of an article
published in the Bangkok Post. The
date of issue is 4th January, 1980. In
this article, the author tried +to
redefine the concept of South-East
Asla including Assam, saying that
South-East Asia extends right up to
Assam-Bengladesh Border. Hundreds
of cyclostyled copies of this article
were found along with the armg and
ammunition, Thig is one copy. I will
quote one or two lines to make the
position clear 1o you and the House.

The Captlon of the
“Assam—where South-East Asia
ends”

“It is a very different part of
India, In Assam and India’s north-
east region, the brown race meets
the yellow. The great northern plain
that is the cradle of Indian civili-
sation terminates jn the meandering
channels of the Brahmaputra River
delta. Further east past the bLulge
of Bangladesh that nearly cuts the
region off from the rest of India, the
land begins to crinkle. Isolated and
little known to the rest of India,
much less to the world, Assam and
its neighbour states, Arunachal,

~ Nagaland., Manipur, Mizoram, Tri-
pura and Meghalaya, have been
India's gateway to the Orient, the
point of fusion with the Monoloid
_races of the TFar East, And here
South-east Asia ends,”

article is:
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Thig ig the kind of article that is
found and which, I say, is more dan-
gerous than any arms and ammunition
unearthed in several places in the
state. Now, is there any doubt about
the foreign hands that want to desta-
bilies the situalion in ihis region? I
have already said that ihe agitation ig
not inspired or d'rected by these
forces. But in a situation like this,
these forces are always there to take
advantage and to play their role. I do
believe that the saner section of the
leadership of the agitalion is above
such things, But that does not rule out
the hands of some foreign power, I am,
however, confident {hat the people of
Assam condemn such extraneous for-
ces {rying to have a grip on their
ag'tation. It will be a bewildering
paradox if the foreigners of one hran¥
come to help driving out the foreigners
of another brand. Lessons of hisiory
are too eloguent on this guestion. ¥
wish the leaders of the agitation dis=
owned and condemned such involve-
ment or attempts at involvement in
unequivocal terms and assertions.
They should also condemn those cases.
of violence and murders which have
been going on for the last two years.
A few Members spoke about it. Ni-
gam Ji and others narrated some inci-
dents. They give only one side of the
practice and said that the students
were arrested and taken to the jail,
but they did not mention about the
bomb blast which took place recently
in Gauhati city killing an innocent
village girl killing innocent people
that bomb blast destroyed The nation-
al property, the railway track and the
pipe line, (Time bell rings) Sir, T wilk
take two minutes more, L

So, Sir, T appeal to all to look at it
dispassionately and impartially and
condemn what goes wrong and see&
that a solution is found, Sir, coming
to this Appropriation Bill, a few of
my colleagues have already referred
to the developmental side. There are
genuine demands, particularly royalty
on petroleum has to be increased. But;
Sir, T come to the basic problem of
dvelopment. The lacuna is that we de
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not have a Master Plan for the deve-
lopment of the region. Sir, it is gra=
tifying to note that the Government
of India is of late keen on develop-
ment of the North [East region A
Ministery Committee, of which hon.
Minister, Mr. Makwana is the Con-
Yenor, has been constituted for the
purpose. But we should bear in mind
that development cannot be achieved
in a picemeal manner, in a picemeal
approach.  There must be a master
plan, based on scientifically annalysed
data on the process of development
and changes in gocio-economic struc-
tures in the entire North Eastern re-
gion, For, in spite of inter-regional
differences in many aspects, the con-
gtituent States and Union Territories
of the region are economically inter-

_ dependent,

I3

- THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Have you im-
pressed that upon Mr. Makwana? I
am coming to that Sir, I shall sub-
mit a paper and I want to say this
through youy so that it is on record.

"Gir, the economic growth in any of
the constituent units, therefore, can
fot be considered in isolation. For
instance, the solution of the problem
of scil erosion and flood control need
an overall plan for the entire region.
Efforts in this direction will need as-
sistance and co-operation from all the
constituent States and Union  Terri-
tories. Similar is the ' case with
generation of hydro-electric  power
which has immense potentiality in
‘the region. So, Sir, the study of the
-entire region for an integrated deve«
Jopment is not an easy job, The region
3s pearly two-thirds hills and one-
third plains. The topography and soil
-of the region vary from snow-capped
peaks of the Himalyas in Arunachal
Pradesh to marshy lands in Assam.
1t is inhabited by pecple of different
ethnic origins speakng dfferent lan-
guages nog dialects and having dise
tinct and different cultural {traits
and social gystems. It is also to be not-
#d that the region is strategically im-

SABHA ]
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portant being surrounded by foreign
countries. So, in spite of Governments
and Plannerg earnestness, inspite of
hon, Miniser, Mr. Makwanas earnest-
ness to accelerate the pace of ecoino-
mic growih of the region, in the
absence of a scientific study and com-
prehensive research and study, it has
become difficult to prepare pragmatic
action programmeg for different areas
of the region. So,what I suggest to the
Government is the setting up of a
Centre for studying the various deve-
lopmental problems confronting these
States and the Union Territories in
the North East region for accelerating
the economic growth of the region.
And there is no agency to bring to-
gether the relevant studies of differ-
ent schools and Universities on de-~
velopment in the North-East for use
of planners Government and other
acadamics. In this connection,
Sir, there is a proposal and a sechme
submitted to the Goverment of India
by Dr. P, C. Goswami, Professor and
Head of the Department of Agricul-
tural Economics of Assam Agricultural
University. I do believe that the
Government will consider this because
study and investigation of guch a
centre will be a pguideline for the
development of the region. 1 have
seen, Sir, in other parts of the country,
a number of institutes like this. They
are doing a good job, In your own
State, in Maharashtra, Sir, you have
the Indian Society of  Agricultural
Economics, then the Gokhale Institute
of Politics and Economics, Similarly,
we have in Andhra Pradesh Indian
Institute of Economics or in Gujarat
Sardar Patel Institute Economics and
Social Research (Time bell rings),

With these observations, Sir, I do
support the Bill and the Resolution
for extension of the Presidents Rule.
And it is not true, Sir, ag some hon.
Members have said that the Governor
asked for the Ministers list for the
opposition alliance  Sir, what he en-
quired was that according to the de-
cision of the major national
parties whether they would parti=
cipate in the Ministry, He wants
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an assurance from those Members
whether they will participate
in the Ministry, Sir, at the mo-
ment, they have got 54 Members, Out
of 54 Members, 49 Members have said
that they are not participating in the
Ministry. There are only three Mem-
bers belonging to the Congress (S5)
and one Member belonging to the
Lok Dal and another Naxal party
Members, Is it not five in toto—a fun.
for just five members to the Govern-
ment I do not know what sort of
fun the hon. Members want to  see.
(Time Bell rings). Sir, with {hese
observations I conclude, Thank you.

R ERERN NN

PR S Y

THE, VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Jha you are
a problem always and you want to
speak in the third reading. Now the
time ig already getting exhausted but
1 will allow you tospeak now, Inter-
ruptions). I will allow you to speak
if you want to speak provided you
finish within three minuteg because
your party’s time is already exhausted
I have repeatedly said this and you
do not understand When the husiness
advisory Committee allots a particular
time, the allocation goes partywise
and in the partywise allocation your
party does not give you an oppor-
tunity to speak, So. you come this
way, You must try to co-operate with
the Chair if the decisiong of the
Businesg Advisiory Committee are to
be implemented. I would therefore,
request you to please co-operate. You
see, in every situation you do this.

SHRI SHIVA CHANDRA JHA:
‘(Bihar): ] say that my party whip
has declared, perhaps you have been
absent, that whatever you have gaid
is entirely wrong and against the de-
sions of the Businesg Advisory Com-
mittee. The matter was raised here

. when., B

. TAE"" VICE-CHAIRMAN (DR
RARIQ ZAKARIA): No, no,
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SHRI SHIVA CHANDRA JHA:...
it wag concurred in by Mr. Mathur
ang otherg and it was said that =a
Member hag a right to speak on the
thirqg reading. There is no question of
a party whip. A Member has a right
to speak at the introduction stage.
A Member has a right to speak at
the amendment stage and go also at
the third reading. And, these opportu-
nities are not be curtailed by the
SO~Called, total time. O o

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No. no.

SHRI SHIVA CHANDRA JHA: You
are attacking on the opportunity of a
Member, You have been saying that
time. .. (Interruptions), Lo

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Will you please
sit down, Mr, Jha?

SHRI SHIVA CHANDRA JHA: It
ig in the record.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). Mr. Jha_if your
logic is to be accepted, then there will
be no question of any allocation of
time, Every Member then can say.. .

SHRI SHIVA CHANDRA JHA: Go
and see the record of the decisions of
the Business Advisory Committee

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Therefore, the
whole idea of allocation of time by
the Business Advisory Committee,
arrived at by consensus, by under-
standing, has no meaning ‘

SHRI SHIVA CHANDRA JHA: I
will not agree to that decision in the
Business Advisory Committee, But
you are speaking against what has
been decided by the Business Advi-
sory Commitiee. It is on therecord,
Sir, Then, instead of maintaing the
procedure, you want to butcher the
procedure It has no meaning. It is
the butchery of the procedure and
from the begining I have been spea-
king against it Your expression, you
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Y IShri Shiva Chandra Jha]

@re a problem, ig unwarranted, and,
Should I say, you are also problem in
dhe Chair?
¢ THE VICE-CHARMAN (DR.
RAFIQ ZAKARIA): Oh, yes, go on
Now, I will put the motion,

SHRI SHIVA CHANDRA JHA: I

Zhave every right to speake on the
third reading.

SHR; YOGENDRA MAKWANA:
8ir, 1 am thankful to all the Members
who have participated in the debate
-on the Resolution placed by me before
the House, -, . - ... - |

THE . VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Nigam, do
you want to reply? e -

SHRI LADLI MOHAN NIGAM:
After the Minister.

N e

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No, you speak
first.

-t Tt wige e ;o wmaET aga
WA gEAE 1 WA Rd A
faary o

SHRI SHRIDHAR  WASUDEO

TPDHABE: How can he speak Sir? The
Minister must reply first

SHRI YOGENDRA MAKWANA:
His Resolution is first; so he will
xeply first And then I will reply.

SHRI BIPINPAL DAS. He does
&now the procedure.

st seet A e agE ow
g€ ¥ wewma 9X | @@ W oIW
geag & fgemare & at A< #wAr
2. .. (=EAwF) < 9@ 9 qq
Ay O oadfl @ J9ary o

JURIWIEHET (TTo THRI® SEHLRT) :
TAFT ag & 919 wuar savy 39
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ot ArEH WigH fam : aFT 73
T 3 wrAe fad g qEr gar
g | (=mayrT)

JUEAIRT (70 THI FWIUT)
o wya faq & faafex & aifaa)

it et wigw faeem @ T G
AEFTFT T § TAT HT 74T |

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Thig ig the proce-
dure that is followed always. First
the mover replies; then the Minister
replies,

SHRI BIPINPAL DAS: 1 don't
know why Ladliji is unnecess-
arily raising it. This is the practice
a]} through. The mover of the motion
replies first and then the  Minister
wil] reply. First you will reply to
your motion; then he will reply to
his Resolution. Motion and the Re-
solution are disaussed together,
Don’y forget it That is the procedure;
look up the past proceedings,

THE VICE-CHAIRAN (DR.
RAFIQ ZAKARIA): I have to re-
quest everyone of you, g thig is the
last day, we have still to go through
the Aligarh Muslim University Bill
where there are large npumber of
speakers already listed to speak.
Therefore, co-operation from each
Membper would help considerably in
making the task of everyone in the
House easier ag far as the proceedings
are concerned.

{1 STeet WgA famw ¢ wToS O1w
Ao g/WT FHIET & @
& | ZTE AT ATT WIS ZY AT TEAY
qumd § | FafFendy ag § fF ger
6 T FT AT AT FTWT 97T HIT
¥ AT W FT T faar 7oy )
(s=aeTT)

IJTHWIETA  (IT0 THE AHLAT) 2
NI a7 FEAN W w0

st Areet WgN e S ZaTy
it wfaF § ST A9 g
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T & | o T o §5%, 3 aw
AT Tad AT BH 9T 2

st foa w@ m o AT arse mTw
MET 1 AT ST AT g & fF
WT) qgE ) AT qA AT TgH &
| FUT & | IHFT Y & W U
A T
THE  VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): This is no point
©f order.

SHRI SHIVA CHANDRA JHA:
There is a procedure laid-down; the
whale procedure is broken_

=t wreel) wigA foma & Ry o
q3er &F AMIFT FT gAT g4 AES
W AR A gaT 9ifgy, wig Wt
AR Argg FW | A 79 g7 qF
@, QA IEEAFT 3T A
1 7@l BT A1 fIqw AF 987 A
Tax ¥® fz s@r | 8§79 9 gfaash
AZ IBH ¥ | IZH TEY AW § gt
ar Jeer g1ar | e F«r A Ffea

. wR} gar wman g 5 g wares
g & go faal ¥ gqr adl Sdv-Hdy
gid AT q&® FT f@ar | A9 99
iy A F @ET JCJT IFA
qgY ¥ Y AT AN FEAwAT g
& fT F919 39T AT TG 1 AZF H
7z fafga  «<7 1 Ffaw A T8 fF
T HATRTAT U FgaTeHT g1 141 § A
S FEET A FEATE W g,
MY Faat &, gfaa & 8 377 @
3 wa sa-fgg & faod, gEl e
F wwr & fqu § o« ot fawx
wSor Y F1F TE 9 a1 9 T FAy
@Y A1 A fawy F ST ogmAnrR
gy wodEr faa g 1 gAF faar
AR AW F WEFd F AT I5 fagra
FieE W1 ¥B® TW FHq
FZ1 & 99 9 W FAF faar o

-

334

TR 7T AIHT AW A F qg T qF
IO § 1 5W wrRIET F qIY @A
afq #R gnifare 3F aw™r g
faar =t & ¥ 1 & fFet ¥ wfy Py
T WIAT ¥ 17 7Y wE @E
¥ ag Fgar Igar g w9¢ agy
& A oag fe wB mTe
9T g Tifgw ) § qg Ay oY ¥
a1 Jgar g fF o0 389 wresian
AW A F FAT @R
g, 3% AT § g9 98y 99 F9
BT AT ? & gwaar g fF Ay
g dqr #t fafwet T &
g I w1 fawwre gour oW
g § & gz 9T A o9g-
gredt AR W 1 F SiR-
giE o FHEA ¥ ag AT 3T
HIRIAT qT 1 T qIF #7979
g frea $T dq@ § qfgaT A$T
gE F AT ¥ AR FE A NS gy
% fad qare 7@ a1 1 IR ARIAT-
F faardf o geamms d3 A
or T Y v agl ¥ 43 fufggar &
§ fgay w7 sfgw A1 0 & W@
qg R AT AT 1 #AY FfAEAT &
Fgr & @ 73w & sAfag
FE T 19 FIFF | FINT FF
=q AT T AT FUFAT T TFHAT
T om g A &) s aeErt
¥ g am w Fga fFar fd A
A & TEAr FAAET G Al
guear 1 gurT fwar s FEar
% | AL FEA F1 9747 ag ¢ (F AQ
¥ ag wg1 ¢ & ag Ar=1aq fgas
g war & & agt wT fgmn {ar
mfgar =1 afewrar adf AT TR
g1 & o & A F wwan g 5
gigar a1 afeaar @ a0 T

gfrar & Wl o & g W @A
safeq 4SF 1 & W S # 1@
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F ; TG FIT FT AT BN, FIE FEAT
HTgar § | S 99 IF T AT
fr mre q@ e A} wigw & =
FE Ut wOAET & a1 § g
1T WEZET HT AT AT (S
mre ¥ wfgar f a9 F ACES
gar 3 & @ § fgmv &1 U
SUATAT q9eE we T | sEfad
AT fgaT #1 39 AR & 91y
SE¥ #Y Fifgw W@ Fhd | 0w
ag #1 418 d@u, 5§ Ig ;R
Tt a7 <@ A7 &1 FT qgh 9T A
73 A€ g ¥, A F@ TG
¥, w1 Ay AET g A ? F fely
9% FTAT AT AGH AgAT §, At
ag gqew wwa g f& @ oww
quTirg FT %A §, ATEd HL A
# f5 74 AwrEEEA & A F AR
qE F& FEA  FAS F 90 AT
fegr g5 Y, Y W@ gy q, ;AT
g9y SAET qREIHRER  fwiE &t
gxifrg frar 27 a1 W& Ww AW
F qFaT F aqd § 5 T O =S
gu & wAsT e A ¥ & g?
@ gHX F FHl F W WA
¥ @ SEAT  TIS! qIT TG g )
FoifcFs @X 9 W AW WA
¥ grE WWET & W1 ¥ W AN
gavedt ¥ fayag w@d §, @ m9T 1
g quEAd § AT g GwAT g |
zaft & ag Fgar g fF ¥
yrET & g wg fgEr #t oA
wa wfed | & a3 fear &7 fAOey
@ OE | UF WA@r &r HreAr o &
qig gag@ar g1 wak § faer g
F1 Wigq ag ¥ @Far § A1 qW

frdr sig FT AT ®T gF Al 8 |
Q& WY W ¥ AT giwa gar
w7 & §? W F WRT Aq9HT
& Uy wvg & f&F & g1 swigad
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¥ T@N % w< fer 7 § ) @
1 fifer 7@ ¥ I wx fam
@ og o1 g foufy § ww w0

ceafay &MY TRA 9T WAT AW

A AT SIS I7 TT ATH ATT A0
g ar w9 ;T oFIF § 7
ars Fifsw Suswrened wEew, fEEr
ard ¥ JETHIT griT & HIT Swar
g3 F¢ @I g @14 & A swar
R gl J A% ar § geargar
# Fgw B fre g § g@nare
gAT & SuF AT A WA SOH),
AT § a1 AT B SGIHY, GrASIT
F HT S@ | qaa gg &
ug doifa®s sge w€r mr oW F
AR wag A st awd <@,
a7 oF giwr, @rwe fggwaa &
SR I LTI B O -C 1
W) ey Tw o owidwR &
fear @ o1Ed a Ffww 7 F
Y TRE ¥ Aga A weedf gier gar
T4 T sfmw F oaf ¥ 4 WY
g7wl efardy @i § & s @
mefaal A § @1 g0 vv@ @ W Fa
91 ggwa § fv zod fag #1% A
g INAr fawe wwar &+ § a@
gl ¥g “¥qr v gy &Y A
2 d T g &1 AfFw w7 wiw sq
QT T de FT @ &1 a1 IFY qvar
e go ad, wid & & 1 &
ar =s1gar f5 g wdr @ W o9Td
F q@ra L WY ST fr &y gag
ot ¥g1 fF ag 1587 w% wE @
AT T W% WE QW e W
WTAIG AT A% WA WO wT
aF sifgw foie favefisr @rdew &
w5t frwemr 1 weedt @ #ifag
EICCTCIIE T O 1T

gaar Sfgest F1 fawy 7 Farz@

ag frdr wfeq w1 ogm oadf &
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ITGTENE WERY, UZ IW F gyar
L At fdt & sww & | TR fug
F1§ s wfacst gl v A qadr
Ffgg |

- -7 AT
iy B

FEIT, SALWISHE aﬁ"&, w3
e # gl § o937 mihm
¥ fey #r dfg afvms aq, fagsr
7 oad, WO4 GeAw Ao @A
©oAdY yfvwe g9, W oavg ¥ WA
swq @9d & ar agl 9¥ ag Im
THIT FT BE GT TIAT g ST §
TEAEY WIS, WY AR WA
g 9% R & gfew § mwe ooF
gar durv fFar St & g gfew
F WET UF Wr-gar § f@ s
w1 fFg avg A =T | wIA Af5a
fo wwwie fadr sqw w1 faaw
faat FvA1 Af . Wl wW oqw
gl 77 famear F1 gae
gagIal § d0 SUGWISAE HEiEd,
gfrs @iwr @7 IR FuIl § www
% e g9 & A#Y wIT Gaq ¥
T AT @ Srar & & S\ar @
wOT G AT wAE | A8 adE
 FWT T O § | T Aed # s

gAY ¥ 95 weT @ Fg ¥ gw
I AlFEH F1 WP QTA A IS,
T 914 H ATGR FEAr g1 SeEwr-
1% Welgd, 9@ S WY gW dmi i
i Y wFal ¥ zew % fuxg agi
FH FIA AT HfAW A R, T W
waal &1 @t # fazg @€ ww
g9 ¥ gt gzye wwrg s g
w1q ag WY ww wFq § 2 F wardy
A S g W a7 § v faed
T H W Y W § T wfww
gl ¥ gFa 5 mifemm  wiREw
¥ owgi A FE fgar der &7 Sra
qife gar fgqr & st & &) vy
37 wig § 1 z&few & ag s
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FZar w12a1 § FF S agr av wi-
a9 & S Al 9¥ ®v9 &1 g, %
aarA A # owied amd Al agar
Jrgar § agifs wrear qradE g
mist g | el & fedr ads §
g% WIT @ fwa gwar g
Y & F oW 7 1 mWigR
HIE TGO FAR FT gEar fEar £
T omod zaar & srgar g fF oaret
Frarave gfeu v e § o
%1 T F¥ & §r ag a3 di9m
a1 oag wErE 3R] F
WEw ¥ D W R W wETER
g AN FY aF a® So 99 A
43 Ban 71 e g avdl | TEE
aty £'§ sfarar &1 fogg 7 aarzg |
oF Frd s By g § OFh o
ag ug & 5 w9 w3 & @w gt
FT aFq WY HAT T m‘i qa
FT A T AGHAT FT AU FE |
T8 ang frad gv aF 91 aFd &,
gvEry ® acwEle Ay feafa Far
g wifge f& @a s & ewrdr
dHr | ¥F @i go gl arfs
gast g wia R T@ WMWY I
faral <@t | Swwa fEesr v
ar gvwv fesar @ o1 ) W
W@ WYY FeAT A7

gF 919 4% ¢ 5 ux gfng
FIA BN ST W & WIT AFEOT
S ste gEEn Qg | 8T 119 wT
geq & AR 119 wEfwal & §=w
¥ oig A N oaw W
zq GTEY WY JgP UF WFT WT T
&1 omgt & GON S @ ag @A
F¥ & fo g9 At GLEFT ART RFY
g ™ Fr agt #€ e
A-AfeT St A AT FIE O,
gurr ¥ g, 958 HFE g AT
qie SaFr @iF & afw goigar.
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[#fi srres @iga faaw)
g fagnr zat = faa® a #
gt X & f5 7 9AF @ 93
1 § a1 weErA w Fgrar ¥
gay 9T FT 8% |

Zufeg AQ @7 F1d & OF ar
qgRar 9% W1 daw #} oAE A
g NN Fgd 7 @, 79 fag
F:E 7 =g @, "water Fay
ZqU  I¥ A9 aF AW IT I
FJraAd F AT BYAT 7 & AT
fga & gy s Fgar § =
g qix @A &1 fgar & 81
wg @Y fgar o) qaudy § w9 Fgr
qT (FH faF Aie-aig F1 Kifaww
sty & M7 faqdy 24N w1 AYET &
qifs gaF IqT WY farrary =1 wo-
| GTHRTT FATTT q4 FE T F%
e AF) AETEAT 9371 39 4
giq A wd 7 C@g FAfE o
qiq 356 & AEF AR g HAT
g faqsfy wieg gt a4 ar 93
ST F370 A1 IT 997 T AT N
argw ¥ FR ST 1 AT AT 38 FT
q wgEr gwedr  FH WM
g & saqr o i i ey
# GIAT ZH qeEE A qAFA
gfem adr qa@dr & | IW IWT 2W
& ulg AT TEA ww¢ § 1 g
St HY W AT W H gAY, - AOR
o faare ar feear § 1 @A T
grg qv @9 g5 & mram ¥ ) &g
F agary agl & gV & AW ITFH -
qrg 3T wlw, W, I G99
v ufwsgfag & grm 1 frard &y
afqsafer & @re g fo s sqre
¥ @gHl w( v@ F¢ Aafkai 37
# fog gare aff & v IaF e
g w% HY @ AWES F ATH
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N g F@  fae AR
agt weard it # dFefEe
# feaq @m § afew Fga wear
AT T AT F3FC A W GaAT
Fv & fr wa gfear afafes &
@t faee QW0 & va¥ g ga T
At & fgqra ¥ @A ATIAT @V
nrF gfearor s F1 qRA 430 F
famter fgat. . .0 - 47

st Qi AwATn ;o WY #Y
qEI A j o

it e gy fem : 0§ 47 g
Jrgar g f& maafas &1 & afag
qiedia gfafes & FNafeat § eqr-
qta @nnt F) afgart faw W g
faar 1 @ oF wIu wmgAr &
7d w1 ge adl AT & T4 TIAC
& fraza st & & zw wfaw
yarg F gq ¥ A7 W3 AHfag
W ag 1 154 TEF § IAHT
W T TOAT § WX g &v
fairg & 2w o 2@ <@ § 1 3W
FIEY HIQMT 1 G T IgT T FV
g g AR g AT MT g T .
gfag ) ,

—_ s i -

SHRI YOGENDRA MAKWANA:
Sir, the Assam problem Ras been dis
cussed in this House on various oc-
casions and, two days before, I have
extensively replied to all the points
which the hon. Members have made
here. ] B I -

~ 3= .
THE VICE-CHAIRAN {DR.
RAFIQ ZAKARIA): You need not
repeat them, -

SHRI YOGENDRA MAKWANA:
It is nothing but more repetition
and I have also to repeat them
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' I am thankful to Shri Bipinpal Dasg,

A ‘the hon. Member, who has replied to

-

.. SHRI

almosy all the points and to Shri
Bijoy Krishna Handique whg also has
covered some of the points of the hon.
Members,

St areet Www fom: AT
a9 Afar @ oqgEw owA awTET
(=) )

FEHAEYE (TTo THIE THAT) ¢
Al UTORY QFATE AT, . . (F=307T)

YOGENDRA MAKWANA:
Do you approve? Wil unsupport
him? )

ot sEelt WA Femm o g AR
quak fax & " §  (wawe)
41 ggHTR FT &Y. .. (SHa)

st Qo > @> Awd (WU
CHIGED TS WG, w4 WA
(s@agqra) -~ ---

© IqRAEU (3o ThE Fwfr)
ug fray =i 4 g wg 9.
(saxarT) o -

SHRI YOGENDRA MAKWANA:
‘Sir while moving his Resolution and
even at the time of replying the
honourable Member, Mr Nigam, re-
peatedly reiterated one thing, that is
that there is no violence and the agi-
tation is peaceful. Some other hon.
Members like Mr., Sharma and  Mr,
Biswa Goswami also repeated the
same this. So, Sir in order to put the
record straight and or the information
of the hon. Members, may I now nar-
rate the incidence of violence which
took place right from the beginning? I
mean, after the resumption of their
agitation ond not prior to that, Prior
to that, more than 290 personsg are
teported to have died, including 48
right from the start of the agitation,
and 139 persons are reported to be
missing even today. Then, 223 cases

(24 DEC, 1981]

(No. 2) Bill, 1981 342

of bomb explosion and recovery of
bombs have been registered from
January 1980 till date.. .

M et WA fem e wah
98 wa wfgd, oge wAT S
sitq foree awra &1 Fifore /Y, |,
(wmzenra)

SHRI YOGENDRA MAKWANA..
and 17 persong including the Commis-
sioner of the Upper Assam Division,
Jorhat, have lost their lives. Now,
from November 10, 1981, 27 cases of
bomb explosion and recovery of bombs
have been reported. Out of these
cases of bombs bombg explodeg in 18
cases. The Railways and the State
Trangport offices seem to be the main
targets of such attacks, Sir, on Nov-
ember 13, there were several incidents
of stonethrowing at the State Trans-
port buses plying on the road through
Nowgong, Now they say: Why have ,
you deployed so many battaliong of
CRP? Why is the place floodeg by
police? These are the reasons. On
the same day, cases of assault
on persons ftravelling by bus were
also reported. Op November 30,
a crowd tried to stop a convey of truc-
ks escorted by police. The crowd pel-
ted stones injured three CRP person-
nel and one driver was injured seri-
ously. On the night of December 14/15,
the Tinsukia-bound Gauhati-Golaghat
Super Express was heavily stoned at
Bebeji and Uriagaon off Nowgong dis-
trict. As a result, one driver sustained
injuries and had to be hosnitalised. On
December 14, while one State Trans-
port bus was coming from Dubri to
Gauhati, it was obstructed at North
Salmara, Golpara district and the pub-
lic started beating the passengers of
the bus. As a result, our passenger re-
ceived injuries and he was admitted
into a local hospital. On December 135,
a person was assaulted at North Sal-
mara village while he was purchasing
a bus ticket. Now these are the inci-
dents which took place even after the
resumption of talks. The hon. Member
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[Shri Yogendra Makwana}

Shri Bipinpal Das, rightly pointed out
that wwhile welcoming the stand taken
by the leaders of agitation, that they
want to join the talks, they want lo
renew the talks at the same time, if
they are really interested in the solu-
tion of the problem it is not under-
stood why a programme of agitation
is given by them.

Mr. Ladli Mohan Nigam ig always
speaking on behalf of the agitators—
we never ming it; he should; because
he is in the Opposition, he has to. But,
at the same time, I would like him to
advise them also. I would advise him:
Be balanceq at least; don’t be on one
side and go on criticizing the Govern-
ment for every act, good or bad. For
bad acts, you cap criticize us. Well,

we are there to be blamed for them.

But, a; the same time, for something
good done by the chernment, at
least you appreciate it once, if not

always. I am happy...
stmat gifeqr  galgeg (SR
93I97) . ATGAT FIZF ST AT FAT

T W L. .-

ot wreet AR fm s F g
W F | T AEEATEY [T g
oIy ad=wT a8 § fF. L.
(wmama) #MT AFAT @R T
T g9aT § awr wafy Fidr ...
(zena)

-

st qWeE WHATOT ¢ AT
qrIEa H. . . (aEma)
=t wredy AgAR fem ¢ 12-12

arg HIEAT qIF 9T WO W, F
qTT FI W@ E )

st QAT WEAT: A AiETay
gl @

&t wree WA fem g ag
9T FIHIIIT 78 B B @I, . o
(emeerrar) .
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ot d\AeE ReIwAr: adilE IgE
1z #/re aga fafsdg € 1§ woR %
9t feee & wFal g, vr’{ 4R A
qgr gH g

ot oot Wi fem ;. gfed &
a1y al fetd & &), s ‘aﬂ g,
AT ST W@ §ovnna

SHRI YOGENDRA MAKWANA; I
wanted to give you some gamples; and
I have given. Sir, I am happy to note
that hon. Shri Dinesh Goswami-he is
not here, I think—took a right attitude
this time, He said that it has been ex-
tensively and widely giscussed in this
House and when they are going to re-
sume the talks we should not vitiate
the atmosphere. That ig the right atti-
tude which he has taken thig time; and ™
I appreciatg it,

- -4 = germoy

Sir, so far ag the Iormatlon of the
Government is concerned, Shri Bipin-
pal Das has given al] the figures and
he has given the arguments also. I
agree with him that these are the
reasons for which tne Governor can-
not allow them to form the Govern-
ment. Mr. Ladli Mohan Nigam says
that at least one chance should be
given to them, Not one but all
changes they have if they have
any majority and if they can
prove it before the Governor, in which
case they should go to the Governor,
hand over the list to him and prove
the majority and form the Govern-
ment, Who can prevent them from
doing it? Nobody can do that, if they
have a majority. :

SHRI BIPINPAIL: DAS: And they
formed the Government in 1978 gnd
they continued. 3

SHRI YOGENDRA MAKWANA: 1
do not think tha; the Governor will
not allow them to form a Govern-
ment,

Mr. Biswa Goswami says tha; the
Government ig not sincere, Sir, who
is sincere? Is only Mr. Biswa Goswami
sicerg and Government not sincere?
Fourteen roundg of falks have taken
place wilh these leaders of the agita-
tion, With what result? Everytime
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"‘they committed something and chang-
ed their version later on. That was the

position during all these rounds of
talks. ‘

= ot mres Aga fam e wTo gA
9% uF vig o fywifag 1 & =igar
f& @7 @I & 78 (% g4 9%
_gF W91 gfest, w@a-ad fae
_faak &a &1 var = 5 oag wsw
- IWIW £, WINT T Fawa @A
' SHRI YOGENDRA MAKWANA:
And throughout this agitation.. .
THE VICE-CHAIRMAN (DR. RA-

FIQ ZAKARIA): This is a suggestion
for action.

"SHRI YOGENDRA MAKWANA:
‘T am noting. 1 am taking mental note
" %f the suggestions which he hag made.

Particularly hon. Members Mr, Go-
swami ang Mr. Ajit Sharma, both of
them, gre very critical of the Govern-
ment, and all sorts of words and
idioms available in all the English

dictionaries, they use for the Gov-
" -wernment. g
SHRI SYED SHAHABUDDIN

¢ {Bihar): All tne English dictionaries
have the same words,

SHRI YOGENDRA MAKWANA!:
¥ think all the dictionaries have been
exhausted now, They are repealing
_ the same thing. -

SHRI SYED SHAHABUDDIN. All
the dictionaries have the same words.

SHRI YOGENDRA MAKWANA:
So, they are repeating them, And
-they try to criticise the Government
without any rhyme or reason,

- (Interruptions)

Sir, I do not want to Say anmything
more. But the hon. Member, Mr. Sha-
hedullah, narrated the position pre-
vailing in that part of the country,
and there are other Members also who
pointed out the violence and other
things going on at Tpresent in
the State of Assam. My hon, friend,
‘Shri Bijoy Kristina Handique, pointed
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out the article cyclostyled and publi-
shed in Bangkok and proposed to be
circulated in Gauhatj and which was
foung out with the bombs and other
arms in Gauhali ip a police raid, This
is the prevailing situation at preseht
in Assam.

SHRI AJIT KUMAR SHARMA: Mr.
Makwana, could you give the date of
that incident?

SHRI YOGENDRA MAKWANA:
If there are people who try to circu-
late this sort of article which creates
a sense of secession ip the mind of
the people of Assam and try to mis-
lead them and try to create an atmos-
phere of violence and which can
damage the country, ng Government
can tolerate it, and it is for the
Government to take action when such
a situtation is prevailing.

Sir, as I said in the beginning be-
fore two days I have described the
situation prevailing in Assem and the
problems, and all the questiong which
they have raised here, ] have exten-
sively replied. I need not repeat
them again when they have again
been replied by the hon. Members,
Mr. Bipinpal Das, Mr. Bijoy Handique
and ofthers eon this side, With these
words, I request the House to pass
the Resolution moveg by my senior
colleague, the Home Minister, and
disapprove the Motion moved by hon.
Shri Iadli Mohan Nigam.

SHRI MAGANBHAI BAROT: Mr.
Vice~-Chairman, Sir, this House
has been called upon to pass the
supplementary grants because of the
Proclamation and there being the
President s rule under article 356 et
the Constitution of India. In the
absence of the Assam Assembly, these
supplementary demands have come
to us. Sir, during the Budget discus-
sion, I had painfully said that we
were passing the Assam Budget and
that thix Parliamen{ had many privi-
leges which it would be pleased,
happy, to exercise, but that
passing a Budget of a State was
not & matter for which, I thinlk,
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[Shri Maganbhai Barot] -.-- .
Parliament is always happy.
We are called upon to do so and 80
we do it, Therefore, Sir, coming to
the supplementary demands, I would

_confine my submissions to the points
raisedq by the hon. Members. At the
beginning I would say that I am
grateful to those friends who while
devoting more time to the proclama-
tion, also thought of saying a few
words on the supplementary demands
ag well, My very esteemed colleague,
Mr. Makwana, has dealt with the
other points, and we were greatly
assisted by the seniop colleagues, Mr.
Bipinpal Das, Mr. Handique and Dr.
Rudra Pratap Singh, On the question
of supplementary demands I would
like to say tha; supplementary grants
are sought only where the budget
provision undey a certain head be-
comes insufficient {0 meet any urgent
or obligatory payments not envisaged
at the budget stage, Four main items
cover this amuont of Rs, 54.64 lakhs.
For those items, in the budget itself
there wag no provision. Therefore,
supplementary grantg are now sought.

i
t 8jr, while dealing with those points,
doubts were raised agbout the quan-
tum to be provided to certain items
like floods education, etc. shri Ladlj
Mohan Nigam, while gupporting it,
said that only Rs. 20,000 bhave been
provided for flood control and Shri
Ajit Kumar Sharma criticiseq the
absence of provision for education.
So, T would like to correct my
senior colleague that this sum of Rs,
20,000 is only to meet a court’s decree,
which had not been provided for., So
far ag education itself is concerned,
I would like to say that the provision
is nearly Rs. 96.32 crores, which comeg
to nearly 25 per cent of the total esti-
mated revenue expenditure budget for
the year, T only hope, ag Shri Das
'wad saylng, that our younger genera-
© tion—for whom 25 per cent of the en.
tire State’s revenue expenditure is
being provided in 1981-82, for their
educatjoi—utilises it propoerly,

SHRI LADLI MOHAN NIGAM: I
sald about floods, not education,
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! SHRI MAGANBHAI BAROT:

would only expect that this provision
of Rs. 96 crores is properly utilised
by the younger generation for their
education, rather than wasting 5 year
and thereby losing not only the bud-
get provision but also a valuable year
and their academic career, Similar-
ly the hon. Member, Shri Ajit Kumar
Sharma, askeq why, when the work-
ing group had estimated op suggested
an amount of Rs, 250 crores it was
reduceg to Rs. 210 crores, Now the
budget and the plans are not matters
only for someone to suggest. They
are always based on collective con-
tribution of the revenues or resources
of the States and the Central assis-
tance. In the instant case, I would
only like to give a few figures. The
Assam State’s resources in the current
Plan have been estimated only at Rs.
50.90 crores. The Central assistance
is Rs, 159.10 crores. Now, Sir, in this
connectjon I would like to say that
Assam enjoys the status of a special
category State in the allocation of
Central assistance for States’ Plans.
The annual plan of Agsam for the
current year provides for a financial
outlay of Rs. 210 crores, for which
the Central assistance ig Rs. 159 cro- -
res. Here again I would like to say
that things were not ag they have
been probably thought of by some of
our Members. I would only like to
give the per capita assistance that the
Central ig giving to Assam and the
pber capita income of our brotherg in
Assam. Sir, it may please be noted
that the per capita income of Assam
is Rs. 791 as against Rs. 645 in the
case of Bihar, Rs, 776 in the case of
Madhya Pradesh ang Rs. 750 in the
case of Uttar Pradesh, Ty

e

SHRI R. RAMAKRISHNAN I gave
the figures.

SHRI MAGANBHAI BAROT: I am
thankful {o Mr. Ramakrishnan, Thoughr
he was taking the opportunity to pay
compliments to a great leader, at least
He came to our assistance—] was
happy to hear the translation—by
given us some figures, Coming io the
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per capitz assistance by the Centre,
I would only like to submit, if you
look at the per capita Plan assistance
given tq Assam, it ig very much high-
er than the all-Inia average. In the
Third Plan the all-Indig average was
Rs. 55, for Assam it wag Rs. 78; in the
Fourth Plan the all-India  average
was Rs. 65, for Assam it was Rs. 119;
in the Fifth Plan the all-India ave-
rage was Rs. 102, for Assam it was
Rs. 166. In the current, Sixh, Plan
the all-India average is Rs. 258 for

- Assam it is Rs, 565. From all accounts

it may be noted that we are Very
careful to see that the problemg of
developmeng of Assam. . . .

SHRI SHRIDHAR WASUDEO
DHABE: What about employment in
industries?

"SHRI MAGANBHAI BAROT; I am
only saying that this is higher than
the all-India average, With regard to
comprehensive programmeg and com-
prehensive development of Assam
Stale undey the leadership of my es-
teemed senior colleague, Mr, Mak.
wana, there is a committee appointed
which is called the Hijll Areas Deve-
lopment Committee. I would only
like to say how that Committee and
the Government look at the things.
Government attaches great impor-
Yance to the all-round and quicker
development of Assam and the north-
eastern rtegion, Recognising the need
for accelerateg development of Assam
and the north-east, the Prime Minis-
ter has set up 3 committee of Minis-
terg to review the special needs of
the area and to take appropriate mea-
sures for speedy implementation of
various schemes. A high-power com-
mittea of officials under the Cabinet
Secretary hag been set up to deter.
mine areas that require special attens
tion, The committee identified certain
Bectors requiring priority attention
Buch as developmentg of roads, rails
ways, services, and productivity ace
tivities In  agriculture, Horticulture,
water management handicrafts, hand-
looms, samall industries, Development
&f manpower has received special ate
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tention, There are a lot of details-
which I can give as, for example, .

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Mr. Handique talked
of 5 master plan, .

SHRI MAGANBHAI BAROT: 1
hope, if 1 cannot master it, I can at
least satisfy it with different items,

Some of the important develop=-
ment; which have laken place in the
north-east'as a result of close follow«
up may briefly be mentioned with
particular reference to Assam, They
are; extension of broad gauge line
from New Bongaigaon (o Gauhatr is
being done tast and is expected to he
completed by March 1982 This is the
achievement of Makwana Committee,
it I may say so. Construction of six
railway lines, one in each of the units
of the north-eastern region. 1t was ap-
proved and the lines are expected to
be opened by the middle of 1Y52 on-
wards. The construction of broad gauge
lines from Gauhati to Diorugarh is
estimated to cost Rs. 100 crores. It has
been approved and included in the
Budget for 1981-82. Location enhgineers
ing and traffic survey is in progress. A
suggestion has been made {0 extend
the BG line from Gauhati to Dimapuy
via Lumdig and from Champapur to.
Dibrugarh via Naogaon and Sibsagar
involving 150 km. existing branch me-~
tre-gauge lines and 180 km of new
lines. Construction of road bridge over
the Brahmaputra at Jagogoba has also
been approved. The Ministry of Shipe
ping & Transport have intimated proe
posals to extend the inland water trans-
port system in the North-Eastern ree
gion, The proposals have already been
formulated and will be placed Lefore
the Public Investment Board, particy-
larly for management of the invest-
ment on Central Inland Water Trans-
port Corporation to carry cargo to
north-eastern States. These are some of
the things. . .

SHRI ATIT KUMAR 3SHARMA: Sir,.

the honourable Minister should tell
us, . .
SHRI MAGANBHA]I BAROT: Would
you permit me to complete the record
of the Makwana Committee’s achieve--
ments?
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* SHRI AJIT KUMAR SHARMA: I
o_nly wanted to say. . .

- THE _VICEsCHAIRMAN (DR. RA-~
FIQ ZAKARIA): Why are you inter-
rupting him?

I‘ Let him

complete ihe

0 Makwana

“Committee report. .. . _ " ___.
SHRI MAGANBHAI FPAROT: The
Makwana Committee achievements

also must be completely mentioned, In
order to strengthen the network eof
-both National- State Highways, some
six roads have been undertaken.

SHRIMATI PURABI MUKHO-
PADHYAY . (West Bengal): Mere
recommendation is no achievement.

SHRI MAGANBHAI BAROT: The

recommendations are for implementa-
‘tion, - - -

SHRI AJIT KUMAR SHARMA:
The Raillway Minister in this very
House has negatived 3gll these pro-
posals. I do not know whether Mr.
Makwana's recommendation takes
precedence over what the Railway
Minister has decided.

SHRI MAGANBHAI BAROT: You
are gt liberty to quote either of wus.

Sir, 1 respectfully submit one thing.
Let ug hope that though the Pro-
clamation covers six months, the
people’s representatives sitting in the
Assembly of Assam will be able to
from 5 Government there even earlier
and let us also hope that we shall
not have to pass the Assam Budget
ang Assam Appropriation Bill once
again, With these words, I request
the House to pasg the Appropriation
Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I will first put
the Motion moved by Shri Ladli
Mohan Nigam to vote, The question
L is:
“That this House recommends to
the President that the Proclamation
. issued by the President on the 30th
June, 1981, under article 356 of the
t‘onstxtuhon in relation tg the
. State of Assam be revoked”

The motion was negutived

SABHA] (No, 2) Bill. 1981
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THE VICE-CHAIRMAN (DR..
RAFIQ ZAKARIA): Now, I will put
to vote the Statutory Resolution

‘moved by the Home Minister,
The question is:

- “That this House approves the
continuance jn force of the Pro-
clamation jssueq by the Presiedent
on the 30th June, 1981, wunder
article 356 of the Constitution, in
relation tg the State of Assam, for
a further period of six months
with effect from the 30th December,
1981”

The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now I wijll put
to vote the Assam  Appropriation
(No. 2) Bill, 1981. The question is:

“That the Bil) to authorise pay-
ment ang appropriation of certain
further sumg Trom and gut of the
Consolidateg Fund of the State ot
Assam for the services of the
finaricial ~ year 1981-82, as passéd
by the Lok Sabha, be taken into
consideration.”

The motion was adopted. .

C— J-...;'  Yaard o ,.--ﬁ'- Fal

take up clause by clause considera-
tion of the Bill

Clauses 2 and 3, and the Schedule
were added in the Bill. Cn AR et

Clause 1, the Enacting Formula ;md
the Title were added to the Bill. -

-~

SHRI MAGANBHAI BAROT: Sif,
I move:

“That the Bill be returned.”

. The question was proposed

*ft it =77 WY ITANIETS WEIET,

. THE VICE-CHAIRMAN (DR.

~ . =

- '¢~"
THE VICE CHAIRMAN (DR,
RAFIQ ZAKARIA): We shall now

RAFIQ ZAKARIA): Mr. Jha, I have

T
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- gone through the rules.
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Aligarh Muslim

The practice

.ang the conventions are also clear.
:But I do not want to enter into an
.argument with you and spend more

_time of the House.

I would request

~ You to be extremely brief,

et fog 72 @y ¢ w9 gy
Far fsg o fyaz, qF fase
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Faassae (:e.-ro THE TEAL)
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The questjon is:

" Essential

PAPERS

“That the Bill be returned.”
The motion was adopted.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA):
Minister
copy of the Government of Assam
Notifications.

(DR
N ow, the Home

—

LAIp ON THE TABLYE -
conbd,

Notification of the Government of
. Assam Politica] (A) Department and
related papers. et

SHRI YO-GENDRA MAKWANA:
Sir, 1 beg to lay on the Table, Under
sub-section (2) of section 2 of the
Services Maintenance

1567 RS—I12.

[24 DEC, 1981}

AT WG |IF
.o Fr qd wfen ¥... . o

may lay on the Table a .

University (Amdt.)
Bill, 1981

(Assam) Act, 1980 ag amendeg by the
Essential Services Maintenance Act,
1981 4 copy each (in English and
Hindi) of the following Notjfications
of the Government of Assam (Politi-
cal (A) Department), together with
a statement explaining the reasons
for delay in laying the Notifica-
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tions: —

(i) Notification No, PLA. 334/80/
220 dateq the 10th April, 1981 de-
claring certain services in connec-
tion with the production, supply
and distribution of water and ele-
ctricity including the xervices
under the Assam State Electricity
Boarq constituted under the Ele-
ciricity Supply Act, 1948 to be
essential services within the State
of Assam for the purpose of the
Essential Services Maintenance
(Assam) Act, 1980.

- (ii) Notification No. PLA. 583/
81/10 dated the 14th August, 1981,
modifying the Notification mention-
ed at (i) above.

[Placed in Library, See No. Lt-

8261/81 for (i) ang (ii)].

———

THE ALIGARH MUSLIM UNIVER.

SITY AMENDMENT) BILL, 1981

THE MINISTER OF STATE IN THE

MINISTRIES OF EDUCATION AND
SOCIAL WELFARE
SHEILA KAUL): Sir, I beg to move:

(SHRIMATI

“That the Bill further to amend
the Aligarh Muslim UmverSIty Act,
1920, as passed by the Lok Sabha,
be taken into consideration”

Sir. before the House proceeds with

the discussion on the Bill, T seek your
indulgence and that of the House to
say a few words on it. 1, -

Sir, the measure which is before the
HOUse and which we are going to

consider today is one of momentous

significance. I wish to recall that our
party, in its election manifesto of 1980,
gave a pledge that the minority char-



